RAJYA SABHA [11 December, 2003]

MOTION

That this House do extend upto the beginning of the Budget Session, the
time for presentation of the Report of Joint Committee on Pesticide
residues in and safety standards for soft drinks, fruit juice and other
beverages."

Sir, I lay a copy each of the Bill and the Motion on the Table.

REPORT OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES
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DISCUSSION ON THE STATEMENT BY PRIME MINISTER

3 QUTIRLSE IR T4 31T 5 991 § Ugel-Usal [ HRA1 ol AT A
HERIT B AN Bl Al 89 od ATIR P BT BR o dTieh qTebl &b AN DI dler]
BT AR e Fh| G I I8 & o AR Wi § 1 JbR & 9 BT
JCaRT HRAT & MR UR fpa1 S & g8 § fan 81 31y =g vl aden gl
Ugd HIEN-AS B 56 fEe, dladl. 38 fie, ASLdlel 1 fiEe,
J.9.eme.-tq B 11 fiFe, el 9 fAFe ik Aifmes & 11 fAFe Bl
qIFCS PI Ugel 3fad H TS AT ST 27| 319 319 | AN &l g8 2 d
H STURT 1T W T U 947 (371 51 9 319ah! 1 e fiei

Y Freteaet a9 (afshft dmren): 3R 39 W 5 € fedFe g ar gt
11 feTe & et fae
it FUTafe: g, 98 A1 987 <9 SR SITET 97T &

SHRIHANSRAJ BHARDWAJ (Madhya Pradesh): Sir, I am grateful to you for
giving me this opportunity to raise an issue which is agitating
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the minds of the people of this country on a matter of public life and its probity. We
were expecting the Prime Minister will demonstrate to the nation that he is serious
to curb corruption. Sir, there are two facts which are admitted in this case. He was a
Minister of this Government. Mr. Judev personally is a very nice man. He is a
Member of this august House. But when it comes to the exposure, he walked into
a five star hotel, being a Minister had the choicest drinks and then accepted
money. While he was doing so, he was caught on a camera. It would have gone
unnoticed but for some people who filmed this in a camera and reported it to the
media.

SHRI BALBIR K. PUNJ (Uttar Pradesh): Who were those persons?
....(Interruptions)...

SHRI SURESH PACHOURI (MADHYA PRADESH): You will get a
chance... (Interruptions)...

Please do not disturb him.
it FUTTfY:3mY Irer <IRTYI 3T S9! Al SIRTTL. . . (Tae ). ..

SHRIHANSRAJ BHARDWALJ: I am coming to that... {Interruptions)... It is only
a beginning. ...(Interruptions)... I am only making a beginning. I am submitting
that I will come to who these persons are. ...(Interruptions)... Sir, we are dealing
with a very important question. I am addressing this question to the Government and
not to ourselves. The Government has a very heavy responsibility. The Cabinet
Secretariat issues guidelines and instructions to all Ministers. They cannot accept
hospitality like this in a five star hotel. That is also misconduct on the part of a
Minister. Regarding going to a hotel and accepting money for whatever reason, various
explanations have come from various important leaders on the other side. Public may or
may not accept it. But the question is: Has it not been admitted that a Minister accepted
bribe?’

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the
Chair]

I would put a question here. We must understand that law relating to public
servants is very clear. There is an offence known as misconduct, criminal
misconduct under Section 13(1) D, whoever being a public servant accepts anything
other than his legal remuneration, it is presumed that he has accepted bribe and it is
tainted money. And a presumption is raised that it is bribe money.
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SHRI EKANATH K. THAKUR (Maharashtra): Sir, the hon.
Member... (Interruptions)...

IuauTeet (31t T 3B BIRD): 3T et I (FaET). ...

SHRI HANSRAJ BHARDWAJ: I am only submitting because the hon.
Prime Minister for whom we have very high regard sought to mislead the House. I
will read from the hon. Prime Minister's observation, "The decision to register
a preliminary inquiry or a regular case or file a chargesheet is a decision taken
by the CBI. The Government does not interfere in these decisions." Sir, it was
on 16th November, 2003 when media reported this incident. On 10th
December, when Prime Minister comes to this House, he only informs us that
there was a preliminary inquiry which is going on. I am putting two straight
questions to this Government. When money is accepted by the Minister, is the
offence not complete? A preliminary inquiry should follow. An inquiry or
investigation should follow to recover the tainted money, the case property, as
we call it in legal parlance, and demonstrate it that here is the money which is
recorded. But on the contrary, the whole BJP has been defending for one
reason or the other that no doubt, money has been taken, it is for anti-
conversion or for that matter it was used for any other purpose. Is this the
sincerity of the Government to have an investigation made? What is in the
preliminary inquiry going on? Whatever we have read in the statement, there
is no mention by the Prime Minister on what evidence has been collected and
what progress has been made. But what we read in the media is that they are
going after those persons who detected this crime. A really unfortunate time
has come when those people, who detect crime, are being hunted out. You
know it very well that decoys are used to detect crime in corruption cases.
Even the police use decoys. It is a time now when several cases are exposed
by the media. Sir, today, investigative journalism holds the field. Are you going
to say that you are goint to hunt out the media? Are you going to hunt out the
media? Then, you do not have a sincere desire to curb corruption. What the first
thing you have to do is to find out as to who is the prime offender. The prime
offender is the Minister. The money still lies in his pocket. We do not know
where is the money, and he is allowed to give explanation and the entire
Government and his whole party supports and says, "Oh! Brave man. Nothing has
happened. Go on." This is what is our grievance.
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[MR. CHAIRMAN in the Chair]

I feel the hon. Prime Minister, a man of experience and mature
understanding, should have told us yesterday, "Well, I dismissed him from
my Cabinet." He did a very fine thing. We were all very happy that the hon.
Prime Minister has shown the guts, that he would not like a corrupt Minister
to continue in the Cabinent even for one minute. What his agencies are going?
What his party is doing? Surprising. Double standards? They are saying, "No,
no. Don't go after Judev. Go after who got him on the camera." I will put it to
you. You decide and have introspection and find out whether the CBI is doing
what it should do. It should have immediately recovered the money and brought it
to malkhana and then interrogated the Minister as to under what circumstances
he had received that money. We should have known that in the statement. I am
not bringing any other name into it. But, there is a design in use of the CBL
How many times we have levellled serious allegations against this investigative
agency? From Advani's case, which is pending before the Supreme Court, to
others, there is a brazen misuse of the CBI and courts after courts are being
approached and the Government does not move.

Now, there is a second case. If money had been accepted by some of us, we
would have been hounded up. But, now, since the man belongs to the ruling party
and the agency is not doing a fair investigation, nothing is happening, What is
the use of this statement? I would like the hon. Prime Minister to listen to us.
He is the leader of the nation. This partisan use of the CBI is guddy-guddy for
some time. But, the world is watching from outside that you condemn the
corruption and then come to the House and give an assurance. I have very
high regards for the hon. Prime Minister and for his words. When he speaks,
we should take it seriously. But, this assurance has no meaning, whatsoever,
because I will demonstrate to you that there is a design in keeping corruption
under the carpet and hunting those who detect corruption out.

What happened to Tehalka boys? I do not know who those boys are.
Perhaps, they may have been very sincere in detecting corruption in high
offices. One of them was arrested in a wildlife case. FERA and FEMA
agencies are hunting the other one. And, everybody knows that they are now
fighting with these agencies.
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Then, the Government did not agree for a CBI enquiry when the BJPs own President
was found on tape accepting money. And, he said, "Yes. I did it for my party." You cannot
do this. Once you accept money, other than your legal remuneration, it is bribe money. What
happened to him? Escaped. No enquiry till today. Does this House not like to know what
happened to Bangaru Laxman?

‘What happened to the Defence Minister? You may shout me down. But the fact of the
matter is you did not institute a CBI enquiry because he was a powerful Minister of the
Cabinet He could shake your Government He could wreak your Government
Therefore, the hon. Prime Minister did the wisest thing. He asked the tainted Minister to
resign. That is why I say that I have regards for the hon. Prime Minister's propriety. But
what happened after resigning? Investigation was not launched.

How his House was used by a woman; how liberty and access was given to the
people offering money, for whatever purpose. The question is of probity in life. We do expect,
as you preach, that probity in public life would be maintained. But nothing has been done.
Justice vankat Swamy, a decent fellow, headed a Commission of Enquiry. But they
created such circumstances that he had to leave enquiry half way, and the Commission of
Enquiry too. What is now being investigated. I am surprised what is being investigated
today. Today, what is being investigated is, whether those tapes are genuine. Bangaru
Laxman did not say that tapes were fake. But the CBI is not investigating this case. The
tapes are being sent abroad for a joy ride. Go and enjoy a trip to England to see whether those
tapes are fake or genuine. And those who detected this crime are fighting their litigation.
What happened after a few months, the whole House knows, the whole nation knows.
The Minister exerted pressure and the Prime Minister condoned corruption and
brought him back in the same...(Interruptions). We are not putting a question to him.
(Interruptions). You may like it or not Is it not condonation of corruption? If we are
sincere, and we have no double standards, I wish even today the Prime Minister to hand
over the matter to the CBI or any other investigating agency. He cannot save the
Miinister for one day. But what is happening is, sometimes, you say that the CVC is wrong;
sometimes, imputations are made on the CAG, So the institutions are being
demoralised. What is expected from the CBI? The Vineet Narain Case demonstrated
that it has been subverted by the Government, time and again. Therefore, when it comes
to the statement of
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the Prime Minister, it must inspire confidence not only from the Treasury Benches, But
by us also. We are sizeable Members. We are, perhaps, the single largest party in the
House. We are pained to see putting the comruption under the carpet, and condoning it. We
want to respect the assurance of the Prime Minister. But what is happening is, there was a
word used in the Second World War 'snafu’, read in the reverse direction, not in the
forward direction. So, they are using ‘snafu’. Read the law in its proper perspective. Hon.
Chairman, Sir, we have the highest regard for you. You had a very, very long public
life. Have you ever seen investigating agencies being subverted to deliberately, and so
designedly as this Government has done? Therefore....(Interruptions).

SHRI S.S. AHLUWALIA (Jharkhand): Sir, you have allowed a
discussion. ...(Interruptions)... Sir, you have allowed a discussion to clean the
system, but not to defame the institutions ...(Interruptions)...

SHRI SURESH PACHOURI: You are putting words in his mouth.
...(Interruptions)...
SHRI S.S. AHLUWALIA: Come out with a proof. ...(Interruptions)...

3t Uk sEgarterr S, 88Ry... SERU....| ...(&FagM)... ¥R
3T U a8 &,31M9 G AR, .. (aem).... | 9. T e dfsul
TIERT DR Bl Blg YT el & STd AID] HIhT i, T9 AT gd] STad
<11 ORI T BT BT 8?7 HIRGTST S, 319 Iferg|

SHRI HANSRAJ BHARDWALJ: Sir, I am very sorry, my good friend is again
agitated. But I am not agitated. I am all right. ...(Interruptions)
it [Tafer: HRETST S, 1 1 $% 11 519 A gier & fog s 81 Iy al
T SR T H1 A1 G191 Bl 931 G
it ERTST YRGS, § g1 q Sehol @..(Interruptions) I had come into
my own with a great difficulty, yesterday.
SHRI S.S. AHLUWALIA: Sir, he should not pass sweeping remarks.
ot ERTST WRETS: AR, A f5ef & qR 9 7€ T ¥ PR o dEr ¥ @l
Y wTafer: s et ST g1 g B
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Nt &R wRgTe: § 5t & Raems T2 H8 |1 M am only
demonstrating, Sir, that an independent investigating agency should not be
subverted for parties and purposes. The law should take its own course. So the
best course would be, if you don't agree, say so on the floor of the House,
"We don't want the offenders to be caught. You want the photographers to be
caught; we want the journalists to be caught, and we want the complainants to
be caught. If this is your perception of law, then you have it. I think, Dr.
Singhvi will speak after me. Let him correct me, if I am wrong. The correct
perspective in a bribery matter is that the abettor as well as the principal
offender can be punished. That is, those who give bribe as well as those who
take bribe can be punished. But at one point of time, that is, before the
Criminal Law Amendment Act, 1952, only the bribe takers were punished, and,
subsequently, this House decided that both should be punished. So, the first
thing is to catch the thief, then, those who have abetted the crime should also be
caught. But you are not catching the thief. You have not recovered the stolen
property or the tainted money so far in this. It is, perhaps, more than three weeks
now. I have not been able to understand what preliminary inquiries have been
made. You are only waiting for this third fellow, the agent of an Australian
company. But the Private Secretary is here. The Private Secretary's name, Mr.
Rateria, is mentioned in the Prime Minister's statement. Well, he was the
Additional Private Secretary. He will be able to tell the CBI under what
circumstances his Minister accepted this money. That would make the matter
clear. Thereafter, you can go after the person and know why he paid for this.
You must have concern for those who pay the bribe. You see what happened
in the recent case. Your own Law Minister laid a trap. You involved your
Law Minister in that. Will you go and arrest him now? And I am told that even
the Deputy Prime Minister was in the know of things when one of the persons,
who was the former Chief Minister, was allegedly trapped on telephone. And if
you apply the snafu principal here, you will understand that in frustration, you are
using your Minister in laying the trap.

SHRI BALBIR K. PUNJ: Sir, I want to put only one question
...(Interruptions).

MR. CHAIRMAN: I will not allow any question... (Interruptions)... Mr.
Punj, I will not allow your question... (Interruptions)... It will not go on
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record. Nothing will go on record. When you get your turn, you can
speak.

M TRS ARENE 3R dldd & WIS, & AR AR B
H1...(magm)...

Sir, I want to say that as there is a debate going on in the House, let us
decide the principles once and for all. Who should be the proper person to lay
the trap? I am not defending anybody. The matter is under investigation, let
the law take its own course. But it is a fact; and it has come in the media that
the Law Minister travelled from New Delhi to Raipur to lay the trap. Is it a
fact or not? If that be so, then, was it proper? I put this question to the Prime
Minister. In place of the CBI, will you send your Minister to trap the people?
The proper course would be, use the police to arrest the person, use the
Agency to locate the culprit. Therefore, ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, with folded hands I want to seek a point
of information from you... (Interruptions)...

it HTAf:3TT 3% 919 G AT (Faem). ..

SHRI HANSRAJ BHARDWAI: Sir, I am concluding.

SHRI S.S. AHLUWALIA: Sir, when it was decided to discuss this
matter, everybody in this House was interested to discuss corruption.
Corruption is a black blot on our society. Shri Bhardwajji is a learned friend.
He can speak on any subject. Let him speak. But in a symposium, in a debate,
when we are discussing a particular subject, we should concentrate on that, so
that we can give good suggestions to the Government and the Government
agencies.

S} R TR AT H TS 371 TET 8. (FAM)..... AID! T H
&1 371 XET B1...(FqIH)....

it gumafa:eny 9 3, MY | SUL...(FAYM). .. Shri Hansraj Bhardwaj ji
has taken note your point,

#} TH.09. SEGATALITR I AT $ f&aha Pl 91U I N 3R
I AR 989 B dTe! 71 SO fahd qeTll. . .(FaeM)...

it |UTafeY: 31T 98 S8V (FYT). .. Ty, Fiferyl
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STl et wresaY (afshdY §9ren): A gHE! < B B L (aUTH). ..

#t g9l BIg g9Hl T8l < V@ Bl (FEUH)... AT Gl
...(TEU)... AT Sfl, TE DIS GHADI 8] X Bl...(FALM)... 37T 3T
DS YHG! T8I 81 ST A= B1 B A 9197 et ¥R §, A <A1 e B

SHRI HANSRAJ BHARDWAUI: I don't want to say anything. Sir, I am only
saying that if you dont like my suggestions, I will conclude. But there are two
matters. Sir, you have been a witness to this. We started debate on Tehelka.
Some may have liked Tehelka operations, some may have not, but, nothing
happened. Now, another incident, the Judeo episode, the unfortunate episode, has
taken place. Nobody likes our public figures to be tainted like this. But it raises a
serious question of public probity. It is in your own interest to demonstrate that
you have come out clean. But there is a procedure and the same procedure
should also be applied to this matter. But you are deploying distinctive and
different methods of detection. Keeping with the assurances which were given in
this House by the highly esteemed leader of the nation, they should demonstrate
that he is sincere in punishing the guilty; but the frequent interventions by Shri
Ahluwalia demonstrate that they are not sincere.

DR. L.M. SINGHVI (Rajasthan): Mr. Chairman, Sir, I have listened with
great attention to what my learned friend, the hon. Shri Bhardwaj had to say. I
am very disappointed because I have always regarded him as a very
constructive Parliamentarian. We were discussing and we were supposed to
discuss the Statement of the Prime Minister. He has travelled as far as he
could from the Statement of the Prime Minister. I ask myself and I ask the
House, was it wrong for the Prime Minister to send the clippings of the papers
to CBI? Was it wrong for him to ask Mr. Judeo to resign or to accept Mr.
Judeo's resignation? What is there in this Statement which can be found fault
with? I think. Shri Bhardwaj is looking for holes which are not there. I think it
is important for us all to realise that what Mr. Bhardwaj said is quite correct.
Both the receiver and the giver of bribe are criminaly responsible. And, if that
is so, why should anyone be interested in protecting the anonymity and the
identity of one Mr. Rahul? That is the question I ask myself. How can Rahul's
identity be established or brushed under the carpet unless the CBI looks into
it, unless the CBI investigates? It is important that identity is established, not for
harassing
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anybody but for finding the truth. Let the House, as one man, unite in vigilance
to face the problems of corruption in this country. For it is that canker which
makes the discourse of our democracy indecent and cantankerous; it is that
canker which we have to eradicate and we must all join together to eradicate
that problem in the country. What did the Prime Minister say and what did he
do? He took note of what is happening as he was bound to. He was clear in his
mind, especially in his approach, objective in the steps he took, and there is
not one step he took which could be flawed or faulted. It is very strange that
those who say that both the receiver and the giver of the bribe, are responsible,
would not like an investigation about the giver of the bribe, about the venue,
about all those details. Surely, no one can be found fault with, no one can be
convicted in our legal system without an inquiry. | must say, Mr. Chairman, is
an inquiry, is an inquiry. This is all a semantic game that preliminary inquiry,
investigation, all this leads to investigation, and all this may lead either to a
charge or no charge. This is something in which we should all be united rather
than be divided in the manner in which we are sought to be divided. Dr.
Manmohan Singh, Shri Pranab Mukherjee, Shri Arjun Singhji, Shri Moti Lal
Vora, Shri Bhardwaj are all very seasoned Members of this House in
administration, and, surely, they would recognise that inquiries have to be held,
that investigations have to be held. | remember, Sir, when | was in the Third
Lok Sabha, there was a charge against a Member of the Cabinet of Pandit
Jawaharlal Nehru. The first thing he did was to make a preliminary inquiry.
Nothing actually happened in that case. But, | must remind my hon. friend that
this is what the Prime Minister did, and this is what he was bound to do. He
was duty-bound to do, and he has done it in order to uphold the integrity, probity,
propriety and rectitude in our public life, and that is one issue on which we need
to unite rather than merely find fault with whatever has been done. Picking
holes is a game which pays no one. It is easy for me to pick holes in the past;
it is easy for me to point out that this is what should have been done, and that
is what was not done. But in a very constructive sense if | look at what has
fallen from my friend, Shri Bhardwaj, | think of it as a supplementary to the
initiative which has been taken by the hon. Prime Minister, and, as a
supplementary to that initiative, it will serve a useful purpose. But it must be
recognised that in these matters, we must look at the statement first of all.
What
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does the Prime Minister say? He says that the Government does not interfere
in these decisions. Surely, the learned and hon. Members is aware of how the
Supreme Court has put to leash, has put reins, on how the CBI has to function.
Thanks to the Supreme Court and its intervention, the CBI is today an
independent institution and is obliged to be an independent institution. Rather
than talk of the subversion of the CBI, | would like the hon. Member to suggest
how we reinforce CBl's independence, how this vigilant house may operate in
order to create a situation where the house is seen as the upholder of integrity,
probity and rectitude, and not as nit-picking on every little thing. We cannot
allow the discourse of the nation on corruption to be trivialised. We need to
make it a point of solidarity for all of us. Mr. Chairman, | think, it is important for
us to recognise that the words used by the Prime Minister in his statement are
"Appropriate Action”, not this action or that action. Surely, it is for the CBI to
come to a conclusion. The Prime Minister had no jurisdiction, | submit, to direct
the CBI to register a case. If he had done this, we should have pointed out that
in law, it is not for the Executive to give such executive instructions to the CBI.
Therefore, the very suggestion that Shri Bhardwaj has made goes against the
very soul of the independence of the CBIl. We are in the business of nation-
building. We are in the business of making sure that our institutions which we
have created, the Central Vigilance Commission, the CBI, etc. are
accountable. Sir, there is not one nook or cranny in this country, in this
Republic, which is beyond accountability. There is judicial accountability, there
is parliamentary accountability. And, | think, this statement of the Prime
Minister fulfils a certain mission of accountability of the Government, not
brushing it under the carpet but by accepting the resignation or causing the
resignation to be accepted, and sending the papers for 'appropriate action'. Mr.
Chairman, the words 'appropriate action' are to be noticed. | think, Shri
Bhardwaj would have preferred to subsitute the words 'for prosecuting such
and such person'. That is not to be done. Surely, the Prime Minister would
have acted without jurisdiction if he had said, 'do this to him, and do that to
him." That is not the function. If we want to secure the independence of the
investigating agency, if we want to secure that integrity, propriety and probity
of prosecuting agencies, we must unite in lending our unqualified and
unstinting support to the Prime Minister's statement. Applause is due to him,
not criticism. We
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are, after all engaged in the game of promoting cynicism in public life. That
cynicism will be the undoing of all other institutions, including the Parliament,
democracy and the judiciary; and that cynicism, | submit, is not quite proper.
We must try and see that institutions are reinforced. If the CBI is acting in a
manner, which is not acceptable, or is not according to the norms and ethics of
integrity, then we must call it to account, then courts must call it to account.
And they did, the courts did, call it to account. We must understand that the
independence of institutions is as vital as it can be; and to bring them down, to
demoralise, to detract from their independence, would not serve the basic
purpose that is in our minds. | think we all share this commitment, and | think it
is important that in sharing this commitment, we discharge the heavy
responsibility of which Shri Bhardwaj has spoken. That heavy responsibility
lies not only on the shoulders of the Prime Minister and his council of Ministers,
but on this House also, on all of us; and that heavy responsibility is to be
discharged by all of us; in whatever case it arises. There is no double-speak in
Prime Minister's statement. There is nothing but transparency. A
straightforward, transparent statement is being called into question, and that
would be sending the wrong signals, | submit, Sir, to the public at large. It is for
the CBI, obviously, to choose the course of action, which it considers
appropriate, and the words used by the hon. Prime Minister are, 'for appropriate
action'. He cannot say, 'do this' or 'do that'. And if he did not say 'do this' or 'do
that', can he be faulted? Because, if what my good friend, the hon. former
Minister of Law, has suggested was to be done, then tomorrow another Prime
Minister might also say, 'well do this' and 'do that'. And we would not like that.
That would not be in consonance with the requirements of law.

Mr. Chairman, Sir, | wish to point out that there is not an iota of evidence
with regard to the so-called subversion of CBI. What is in this case? All that
has been done is to say, 'take appropriate action'. These reports | have
received, please, consider’. And if he had not done it, he could have been
wrong; and if he has done it, he deserves the approbation of the world at large.
| think Transparency International would be listening to our debate, and | think
our position goes many notches higher because the hon. Prime Minister has
taken action to cause the resignation of a Minister to be accepted, and the
Prime
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Minister has taken action to refer it to CBI, and to see that anyone who is
alleged or suspected to have been accepting a bribe, he should be dealt with
in accordance with law.

Mr. Chairman, Sir, the hon. Member has agreed that it was the right
course for the hon. Prime Minister to accept or to cause the resignation to be
accepted. It is a very correct position that he has taken. But he speaks of
harassment? What is the harassment? Has he given one single instance of
harassment? If there is any harassment, we would all say that such harassment
must cease. But if there is no harassment except in the imagination, a highly
surcharged political imagination of people, then | think the suggestion is
something to be regretted. But | would like to say this, Mr. Chairman—there
are people who can help to identify one Mr. Rahul; there are people who can
help to identify the venue where it all took place. And which all, as a very
distinguished criminal lawyer—I| have long experience and association with
Shri Bhardwaj—he would recognise that for a conviction those details would
be necessary. A prosecution without an iota of evidence would lead nowhere,
and that is why | think the course that has been taken is the correct course.

Mr. Chairman Sir, we cannot afford to undermine the institutions that are
the capital of the Nation. We cannot afford to be cynical. The cost of our
cynicism will be heavy and punitive on the Nation's institutions, in terms of
demoralisation, in terms of the counter productiveness of parliamentary
proceedings and in terms of guiding the nation to take the right course. |
suggest that we ought to remember Partington's elegant way of putting it. He
said, "A cynic is one who knows the price of everything but the value of
nothing." Of course a cynic is one who knows the price of everything and does
not know the cost of cynicism. Price and cost are quite different. The cost of
cynicism in matters of this nature can be felt indeed, Mr. Chairman, and that is
why | rise to voice the view that the House showed an unstinting approbation
to the statement of the Prime Minister and to say that we are one in dealing
with the problem of corruption, and in fighting the monster of corruption, and
eradicating the cancer of corruption in our country. We have started that battle
from the top to deal with corruption with a certain political will, and we must
apply that political will for that is the will not only of this House but that will of
our nation. Thank you.
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SHRI RAMA MUNI REDDY SIRIGIREDDY (Andhra Pradesh): Mr.
Chairman, Sir, we are debating the Judev episode. The hon. Prime Minister
has made a statement regarding this issue yesterday. In the screening of
tapes, we saw him on 16th November. It was reported in the newspapers. On
17th, he tendered his resignation. The Prime Minister accepted it and sent it to
the President of India. On 18th, it was referred to the CBI for preliminary
investigation and further action.

Even after 54 years of independence, who is responsible for all these
things? If the previous Governments, after the Independence, had combated
corruption on the soil, they could be appreciated. This is the need of the hour.
We have to combat corruption in all the areas. In every area, there is
corruption. It is not only prevalent with politicians but also with bureaucrats, etc.
Yes, even the district level officers were also caught by the ACB. There are so
many incidents which have been reported.

Fighting corruption is the main agenda of my Party. Even for any election,
corruption free administration is the main agenda of my party. Why? It is
because of the fact that corruption is a hurdle in the development, efficiency
and quality. So, even after 54 years of Independence, it is due to corruption
only that we are losing the quality and efficiency in almost all spheres in
developmental activities. We are coming to the House and discussing so
many issues. We should not blame each other. The need of the hour is to
debate exclusively on corruption also. The CBI is an autonomous organisation
and an independent organisation.

S} THI FH BIRIE (ST HS): 479 814 4 Bls hfdie ffex 781 Bl

ot Frelieaet ag:a%, Ig 1 GH T Gl § O wer w5 Sft 7= € 7, ofh
et ot pfame Mifes &1 7 811, Adeq 39 IR & IR 4, 39 98 & IR d IR o
FT feerad 8, I8 91 e 21....(&ae ). ..

1. YW 29 YR (RAER): I<@R & 9 § TR YR T8 2
2} ARG ThTeT Rigel (SR 9e9):IE 90 8, SR SRIU a1l ...(Fau™)....

SHRI RAMA MUNI REDDY SIRIGIREDDY: We have to give credit. We
have to maintain the dignity and decorum of the CBI. Tomorrow,
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whoever may come to power, we have to depend on the CBI for investigation.
We have to correct the lapses and inefficiency. That being so, why have we to
blame the organisation? This is the only organisation since Independence
which is carrying out such investigation. This Government has referred the
matter to the CBI.

We are discussing about population, water, roads and all these things.
Comparing all these aspects, we have to discuss corruption also. We have to
evolve a consensus. What are the defects prevailing in our system even after
Independence? Why are such things happening in the political parties, in the
bureaucracy, etc.? The Government has a lot of information. Even the Income-
tax chiefs are caught by the CBI. The police officers are caught. Why have
they chosen such types of officers? So, we have to discuss the matters
prevailing at all levels. What are the lapses in selecting good officers for top
positions? If we commit a mistake in selecting a top person, the entire sector
will go in for corruption. So, my Party's view is that corruption is the root cause
of everything. We have to debate the matter on the floor of the House for two
or three days. There should be no other issue on such days. We have to
debate it at all levels—uvillage, block, district, the State and the Government of
India levels. We have to give more thrust. The citizens of this country have to
discuss corruption. Who is responsible? Which Party is responsible for it? This
country was ruled by the Congree Party for so many years. Now, the NDA is
ruling for the last five years. Why have they not taken steps to combat
corruption? We have to discuss all these things without attributing motives to
each other. It we attribute motives to each other, then it will continue for
another fifty years. What are the remedies?

[THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK) in the
Chair]

So, we have to think of innovative methods to combat corruption. We
should not blame each other. The law will take its own course. Now, the
Government has entrusted the case to the CBI. Previously also, many cases
were entrusted to the CBI. This is not the first case of corruption that we are
discussing on the floor of the House. Since Independence, many issues came
up for discussion and they were debated on the floor of the House. They were
entrusted to CBIl. Some cases are disposed of and some are still pending with
the CBI. The
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CBI will take care of them and the law will take its course. That is the only
way. So, we have to discuss, evolve a consensus and we have to find out
innovative methods to combat corruption at all levels. So, further discussion is
required on this matter and my Party firmly believes in that.

Now, we have many agencies in Andhra Pradesh also. We have been
amending laws for the last four years there. We have been debating those laws
and we have been taking opinion from the public also. We have strengthened
the Vigilance Department and we have strengthened the Anti-corruption Bureau
in Andhra Pradesh. Previously, the Anti-Corruption Bureau was having power
to investigate people, but they did not have powers to arrest them. We have
amended the law now. So, they can immediately arrest the people indulging in
corrupt practices. Similarly, here also, we have to discuss, evolve a consensus
and make good laws. In this way, we can prevent corruption. Now, corruption
is deep-rooted everywhere in our country and everybody is talking about
corruption. There is also no value for politicians and bureaucrats. To some
extent, Judiciary is also blamed by the Chief Justice of India and others. This
is the scenario of our country.

My Party's philosophy is to fight corruption at all levels. The issue should
be discussed thoroughly on the floor of the House and this issue has to be
discussed with the leaders of all the political parties in the country. This is the
main issue according to my party and me. So, we have to allot sufficient time
for discussing this issue on the floor of the House so that all the political
parties can express their views freely and firmly, about the lapses and gaps in
the laws. After the discussion, we have to evolve a consensus. Then only, we
can combat corruption to a certain extent in our country. Thank you, Sir.

SHRI NILOTPAL BASU: Thank you, Mr. Vice-Chairman, Sir. It is a very
important debate that we are having in this House on the basis of the
statement which was made by the hon. Prime Minister yesterday. And, | have
been trying to listen very carefully to all the speakers who have preceded me,
and | think, | have enjoyed the debate. Particularly, | must mention that |
always look forward to the interventions made by Mr. Singhvi, who is not here
right now, because | think, | marvel at the way he manages to speak so much,
yet not conveying anything. | also look forward because | always find myself
ending up with addition to my vocabulary in English language, but, perhaps, very
little else. Now, what
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the debate is ail about? Now, Mr. Singhvi was claiming and he was charging Mr.
Bhardwaj that Opposition is trying to pick holes. | think it is very difficult to pick holes
because there are only holes and nothing else. This statement by the Prime Minister
is, perhaps, the most amusing piece of document | have really seen for a long-
long time. And why is it so? Because it is all good to wax eloquence about
platitudes, and, giving advice what the Opposition should do, and the Treasury
Benches advising the Opposition that the only way to defend the institution is to
ditto, is to tom-tom, what the Government is claiming. Now, Mr. Vice-Chairman,
Sir, the two key paragraphs in the Statement are the fourth last and the third last,
and, on which | will try to say something.

In the fourth last paragraph, it is stated, "It has been the policy of my
Government that all allegations pertaining to corruption should be thoroghly inquired
into. Accordingly, the CBI is inquiring into this whole matter and it would be pre-
mature to state anything till the inquiry is complete.” In the third last paragraph, it is
stated, "As hon. Members are aware, the CBI has full functional autonomy, and,
under the recently enacted Central Vigilance Commission Act, the superitendence
of the CBI in relation to offences under the Prevention of Corruption Act, has been
vested by the Government in the Central Vigilance Commission.

Now, Sir, | will show with concrete example as to how nothing could have
been farther from the truth. This is the stated policy of the Government. Sir, we know, in
our jurisprudence also, that justice delayed is justice denied'.

Now, | come to one of the major cases of corruption, which has been referred
to on the question of Tehelka. What happened? On the basis of the evidence that
was available, the Army took up the case, held Court Martial and within six months,
they handed out punishment to those service officers whom they found having
complexity in the whole thing.

But, what is the performance of the Government. The CBI is yet to file a
charge-sheet against any of the accused who has been seen to be receiving
money, and, we don't know as to when the Inquiry Commission is going to end. One
of the persons who is accused, and, who had to resign, and, very gracefully, the
Prime Minister had accepted his resignation, is back in the Council of Ministers,
and, while the Commission's work is on, the Prime Minister tells us that nothing has
been found against him. Now, can there be any gross mockery of the judicial
system? Mr. Jethmalani is sitting here. He is one of the persons—I| am very
proud of him—who
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contributed for the reinvention of the Tehelka group, which is now going to come out
with a publication because not only was the justice denied but also majoy key
journalists, financiers have been hounded-up.

Sir, am sorry to say that one of the financing companies, which is now
registered with the New York Stock Exchange, whom the Joint Parliamentary
Committee consisting of Members of both Houses of Parliament have given
clean chit, and, SEBI has delisted them from doing business in the Indian
Stock Market, and, the Prime Minister claims that we are very fair; we never
flinch from inquiring into "things. Will the Prime Minister also tell us as to how
long will this mockery go on? Mr. Bhardwaj has been quite charitable to the
Prime Minister. He has great regards. He is a great man. But, | am sick and
tired of the expression that he is a good man in bad company. | think, today,
what is more abominable is not just the people of this country seeing on the
television that a Minister is receiving money, but, what is outrageous is that
the whole Government is involved in conducting, alongwith your Mission 2004,
operation White Wash. And, by this statement, the Prime Minister's stand is
exposed before the country, spearheading the Operation Whitewash. Now, the
Prime Minister has said "I have forwarded these press clippings on 17th
November, 2003". Yesterday, there was a press report in The Hindu. Sir, for
paucity of time, | am not quoting, The Hindu says day before yesterday, for the
second time, when the CBI had asked Mr. Dilip Singh Judev to report to them
so that they could question, he gave them a slip; he did not attend. This is the
preliminary inquiry going on. Today is the 11th of December. | mean, it is a
shame that today we are starting our celebrations for the 200th session of this
House and a Member of this House, who happened to be a Member of the
Council of Ministers, had to resign and his resignation was accepted by the
Prime Minister. He is under inquiry by the leading, premier investigative
agency of this country, and he is not cooperating with the CBI. | do not expect
this Prime Minister of give instructions to the CBI. | totally agree with Singhvi
Sahab that it is not the job of the Prime Minister. But, why the CBI is moving in
this manner? Why the CBI is moving in this manner? Why are they not hauling
him up? Yes, there is a need for investigating the agency of so-called Rahul.
But the fact of the matter is the ex-Minister received money, and, not only that,
if the Prime Minister has sent press clippings and video clippings to the CBI,
he should also have seen that Mr. Dilip Singh Judev on camera has accepted
that he accepted money, 3iR aisTad A1 §1.ST.41. 7 ofieT e et
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R8T &1 SaTeT g 3 T 8 fEwl fheH ST 1l 98 SraelT g9 W AT AT fdb-
G o @ A8 E AT g F wF N T ¥ oy F9 ' N g @
.. .(aem™). ..

it 91 1 (FER) - 3 Rt it &1 9ier 911g 6 9 8 ST aaTg]

#Y FeArad SR:AT AT I8 SAT M Folw 3R A.ALaAS. BT g 0
e 3Ry #3A o7 37repR dled o [l 1 T8l 8IS, I8 |18 a1 o1 721 ac Aabell|

[THE DEPUTY CHAIRMAN in the Chair]

| would like to know from the Prime Minister, he has not made, whether
he has any opposition to or reservation about sting operations, because in
Tehalka or in Dilip Singh Judev case, the entire argument of the BJP and the
Government is that the veracity of the videotapes must be checked. From this,
one gets an impression that perhaps ...(Interruptions)

SHRI SWARAJ KAUSHAL (Haryana): It should be checked
...(Interruptions)

SHRI NILOTPAL BASU: | believe you also will have some time, and we
will be enlightened.with your ...(Interruptions)

SHRI SWARAJ KAUSHAL: What wrong has happened if it is being
checked ...(Interruptions)

SHRI NILOTPAL BASU: | have no problem. | am asking about the stand
of the Government that from the Operation Whitewash, embarked on this
country and the people and their right to information, one gets an impression
that the question is not about corruption, but it is about hounding out the
whistle blower. And there, | have problem, because again, this Government
has only hypocrisy to speak for itself. The debate that is going on on the
murder of Satendra Dubey, an llTian graduate, an engineer, in the road
project ...(Interruptions)

SHRI BALBIR K. PUNJ: Also mention that it happened in Bihar.
...(Interruptions)

SHRI NILOTPAL BASU: Wherever it happened ...(Interruptions)
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SHRI PREM CHAND GUPTA: What Bihar has got to do with this?
...(Interruptions)

HIIM 39 HSKRI: AT gl [T8R 472 2¥ &1 Il & 319!l YRI giHm <l &1
...(STFHT)... 31D I AT AT

it el g SR S, By A
3 SR F. §o: f[98R H gar § I8
SHRI PREM CHAND GUPTA: Why Bihar only? It was in India.

WM T HSRY: 3MTTD! T8 Hed §Y W a1 T 81 SH! T g1 7 30 o
BU ST E...(Fag™). ..

it Frelieae a; ssr Sft SISy ... (). ..
3 TR &F.Y1: T2 IR A garr, AeR A....(@aw™)...
Y 99 T RgEaT # g, (ae). .. T8 g 78l gen win?

Why Bihar only? ... (Interruptions) It happened in India. ... (Interruptions)
it Fieliead a3 el S| ... (@agm)....

W W ELSd g8 dgd e Bl Yol § why did you protect
it?...(interruptions)

SUFUI- ST S SIS ... (G ). ..
it Fielicad 9; Bis SINUBTS SR, .(FEEM). ..

SHRI PREM CHAND GUPTA: Why did the PMO leak the letter?
...(Interruptions)
THE DEPUTY CHAIRMAN: Please, take your seat. ...(Interruptions)

AW g HeREye #=f S & g8t A dex e gon safery St BT g8
2l...(Fau™). ..

it Frelieaet 939 SHH! BIfSY| S SIIAC 81 I8 B...(FIEM). ..
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YUY AT Y, ST BT &7 IRIY|. ...(FELTH). ..

£ erTe IG:AaTe I8 © (... (@agm). ..

Madam, | am aware of the time and | am also aware of the fact.
...(Interruptions)

SHRI BALBIR K. PUNJ: Then he should have mentioned it that it
happened in Bihar. ...(Interruptions)

SHRI NILOTPAL BASU: Madam, | think this is too much. Earlier, Mr.
Ahiuwalia and Mr. Singhvi were almost dictating us what we should speak to
uphold the dignity of this great institution of this country. Now, Mr. Punj wants
me to be more specific as to where it occurred. But my point is not Bihar, It
could be ... (Interruptions)..

SHRI S.S. AHLUWALIA: We cannot discuss it here. ...(Interruptions)...

SHRI NILOTPAL BASU: Madam, | do not think you have permitted him to
speak. ...(Interruptions)...

7 T.q9.SEarteran: 4, 3 f[I8R 31 $8 32 l...(Fag ). ..
N TeireTe 489 O a1 Te] HEl ... (). ..

NM g HSREER &1 999 B dldd BIF 272 ...(FadH)... *fER &l
IS DR AT MY AT B.....(FTEH).....

SHRI NILOTPAL BASU: Madam, this only exposes the hypocrisy of the
Tresury Benches, #€H, Sl & -1 & * W& W AT IR AR, ..(FFEH)...

2} .. ARG HSH, I8 SFTUITIME] W ©....(FGEH). ..

it Hereaet a3 sreqarferar S &1 waar g 6 STa! A1) 37 w1eT 81 W §
Sl U8 | AT T STl DI AT T8l <1 21....(FIIM)....

SHRI BALBIR K. PUNJ: Can any part of India be called a* ? Is it fair?
2} RN AR B [P PB187? .. .(FAEH). ..

*Expunged as ordered by the Chair.
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THE DEPUTY CHAIRMAN: | will look into the record and see if he has
called it. If it is so, then | will remove it. Now, go ahead. Please, do not distrub
him.

3} 9 T[ETHSH, TAGR YT AIEd A B STIGS AT A6 © ....(JAeH)....

THE DEPUTY CHAIRMAN: | only want to say one thing. We have
constraint of time. So, please, speak to the point ...(Interruptions)

SHRI NILOTPAL BASU: | have not been allowed to speak.
...(Interruptions) You are not protecting me. | will just conclude.

SHRI PREM CHAND GUPTA: Madam, they want to divert the issue.
Mr.Basu should be given some more time. ...(Interruptions)

THE DEPUTY CHAIRMAN: He is capable enough to speak within his
time or even in less time. So, do not underestimate Mr. Basu.

SHRI NILOTPAL BASU: Madam, you stop these interruptions. | am
capable enough to take care of myself. ...(Interruptions)

THE DEPUTY CHAIRMAN: Yes, | know. Let him take care of himself.

SHRI NILOTPAL BASU: My point is that on this whole issue of Satyendra
Dubey's murder and the public debate that has been taking place in the media,
Government's position is there should be a Whistle-blowers Act to protect the
whistle blowers; and what we have seen in the case of Tehalka and in the
case of Shri Dilip Singh Judev is that more emphasis is being put on the
veracity of the tapes, not on the people who are caught during the act of a
wrong doing. ...(Interruptions) That is my problem. My problem is not about
the CBI checking the veracity of the video tapes.

SHRI BALBIR K. PUNJ: Your entire case is bassed on the tapes only and
if you do not authenticate the tapes ...(Interruptions)

27} Frelicaa ag:7sH, A T HH =Tl 8 81 HSH, MY 3] TAT BR 4 F1
HRAI...(FTEH)....

IR YT ST, AT Bl HHI &b DRI &H AN o AR 8] BR I8 ©
S9fely HUAT MY 370 FHI | IR M9 fe¥ed 7 HRAI...(@aeM)... VA1 M1
T A I 21 oifh § o7t U TR <= R8T ) Meleaed Sft, 31 Siedl aiet Sfford|
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At erad I N oTeE...(FIEM)....

SYMUTIRRY:3MT S feved B A1 d ST 81 SATST <184 ol fhx 3mueh! ergq
DH IS ST 3T HYAT B DR &I

ot eiradt 9 H<H, i1 SHRT TISH 781 o fordT & S a1 89 dleid 21|

JUHHTIRI: ST TTSH e fordT 8 ATST-9gd foran 51 H e fova 21317 STeat 9
TADY TH BIFY|

it eiraa 9749 31 21...(FqEM)....
A HUTe IRAR (FeTaret gewn): e, S8 14 * B a1 Pel 2

SUHHTI:3TEET 319 M9 * & 97 A 91ex dferdiLet us get out of the and go
to the heaven.

SHRI NILOTPAL BASU: Madam, | charge this Government of trying to
make us believe that instructions by the Government are given in black and
white, in written documents. | think nobody in this country will believe that the
Government operates and instructs its agencies, functioning under them,
through only written statements! | just want to find out from the Prime Minister,
on this Ayodhya case when we had made a categorical charge that the CBI
has manipulated ... (Interruptions) ¥Ts¥ fHFRER 1 WeHT 8, AT # U8

.. .(aum)... OS] R WRIUTS. . .(FGHIH). ..

Teh AT Ge<: 191G & SRR H 2l...(a9H). ..

i} Fielieae a1 A Re died 2...(aem). ..

THE DEPUTY CHAIRMAN: Mr. Nilotpal Basu, will you, please, conclude
now?

SHRI NILOTPAL BASU: No, | will not.
THE DEPUTY CHAIRMAN: You have to.

SHRI NILOTPAL BASU: They are not allowing me to speak.
...(Interruptions)...

IyquTafe:eTg 3T wilsl|

*Expunged as ordered by the Chair.
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SHRI NILOTPAL BASU: You are not protecting me! And they are not
allowing me to speak!

THE DEPUTY CHAIRMAN: Even without the interruptions, your time is
over.

SHRI NILOTPAL BASU: No.

THE DEPUTY CHAIRMAN: Yes. | have seen the record. | don't speak out
of my head.

SHRI NILOTPAL BASU: Madam, | am telling this, | have pointed out that
when Mr. Chairman was reading out the time allocation that we have a five-
hour debate...

THE DEPUTY CHAIRMAN: Four hours.

SHRI NILOTPAL BASU: Five hours.

THE DEPUTY CHAIRMAN: Four hours.

SHRI NILOTPAL BASU: We have a five-hour debate.

THE DEPUTY CHAIRMAN: | am sorry, the Members dispute the time
which is written, printed on my paper! If you want to discuss it for ten hours, |
have no problem. But it should be decided.

SHRI NILOTPAL BASU: Madam, | have a five-hour
...(Interruptions)...Madam, | want to point out...(Interruptions)... You see the
record. The Chairman said 'from twelve to five'. And that means five hours. |
can make out from that.

THE DEPUTY CHAIRMAN: But that doesn't mean that you can speak
all the time, five hours § ?IQI

SHRI NILOTPAL BASU: No, | am not speaking. | have been disturbed,
and you are not asking these Members who are taking my time, to keep quiet.

THE DEPUTY CHAIRMAN: | am. | think you are not hearing. | am asking
them to keep quiet...(Interruptions)...

SHRI SURESH PACHOURI: They don't listen to you.
THE DEPUTY CHAIRMAN: Sometimes, you also don't listen to me!
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SHRI NILOTPAL BASU: | am, therefore, referring to the Prime Minister's
statement that CBI has full functional autonomy, and | am challenging that on
the basis of facts. The statement made by the erstwhile CBI Director, Mr.
Sharma, whose statement is identical to that of Arun Jaitley who made that
statement here in this House that CBI will not refer it to the Special Court in
Lucknow and all the seven hundred evidences which the CBI itself has
selected to prove the complicity of the Deputy Prime Minister of this
Government, that will not be taken on board. Is that functional autonomy? |
have no soft corner for Mr. Jogi, and | think there will be a very few people in
this House to shed tears for him. Prosecute him, if you know. You should. It
should be done. But why do you have a certain approach towards Jogi and
another kind of approach towards Judev! If you are opposed to to sting
operations, why are you not taking on board the fact that Mr. Kashyap and Mr.
Pandey have gone on private channels saying that the Deputy Prime Minister
knew about all this? And the Law Minister was proudly presenting to the whole
nation the tape!...(Interruptions)... And he says that the President of the BJP
also knows about sting operations. ...(Interruptions)... Nobody has a soft corner

for Jogi. ...(Interruptions)... 3feTq fehdl & HSH...(QUH). ..

THE DEPUTY CHAIRMAN: What is this? ...(Interruptions)...

SHRI NILOTPAL BASU:Therefore, we cannot have... (Interruptions)... But CBI
under this Government has been used as a tool to defend their own people and
to denigrate and decimate the Opposition,

THE DEPUTY CHAIRMAN: Please conclude now. ...(Interruptions)...
Please don't interrupt. Let him conclude.

SHRI NILOTPAL BASU: Therefore, a Joint Parliamentary Committee be
formed with a definite time frame so that it can go to the absolute heart of the
truth. Thank you, Madam.

THE DEPUTY CHAIRMAN: Okay. | have to announce because somebody
wrote a wrong calculation. Our procedure is that we finish first up to AIADMK,
and then go back, not half-way through, because there are many more
speakers, and | have the names of some speakers from other parties, which
are eight in number. So | call, after Shri Nilotpal Basu, Shri Shahid Siddiqui.

SHRI KAPIL SIBAL (Bihar): Madam, my name is next.
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THE DEPUTY CHAIRMAN: | will call you after him. Don't worry.

SHRI KAPIL SIBAL: Madam, in the moming | was told that | would be speaking
after him. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | am sure somebody must have told you wrongly
because | have to go by the procedure. | am not doing anything myself.
...(Interruptions)...

SHRI KAPIL SIBAL: You set the procedure. ...(Interruptions)...

THE DEPUTY CHAIRMAN: We did not do. The House did. | don't do anything. |
only do what the House wants me to do.

S N S T (S MNP AN TP SO N1 S O (- SO <) O TSR I PR
o o = S8 S el s two wrongs make a fight A8 = 5 58 ol s
----- A ey O3 050 ) S S Gl S e

S s S el g iy Y s g8

é&\)ﬁ:@],\sgr__\h\ ...... G E RPN uﬁﬁ)ﬁg)ﬁui@]&ﬁs£hjﬁmqud)u
--------- L 0 Y VN RS

f b 8 155 0sS I b s WS - e s Ol ol el 1 L

G oS S84 S0 Sl § e e B Sl el bl g4
— ) S gl -ls

+ =i} onifee RifEw! (SR oo e ¥t o= wifReT, I8 WRER e A a1 &,
I 39 fgarsy Heft 31ms ® fF two wrong makearight.ﬂ%ﬁﬂﬁ?ﬂ%ﬁ@ﬁ,ﬂ%
I8 HYRA & Bl I Bl SR SHIIL...(FFEH). ..

i} SRR ATl RIS YOI BHEl | AAT?

+=h wfiRe RifEdem, wife ey Red ) B l...(=auM)... s4foy
31T {3 MU YOIRTA & 711 bl SIS BT, . (aem ). ..

IUIHTI:371E8T, 3141 I8 dicr SITTI &RIT 81 IS8T 87 il SISl 81 X817
1 =it enfee RifE®t: 519 ORI & <31 gU & A1 3T ST&1 84 & 1 4 SIRCHTS
fraram T S WA IR B....

THE DEPUTY CHAIRMAN: Shahid Siddiqui Sahib, don't look at

fTransliteration of Urdu speech.
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them. You are not addressing them. You are addressing the Chair.
(Interruptions)... You should know the procedure. (Interruptions)... Don't look at
them. You address me. (Interruptions) Twiisi d8 <irggl difey, fafRst

SHHl....(EETH). .. RIC ST, AT IS SGH BT HRh? FIerg|

S G Jua w S L o s SAS Rl ) sdse S e cadie e S (558
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.......... A_IXA\.\A........@&ud;w@uc‘):&d)‘hu.\‘u.\AuAJ.\ J}\ 15).\

157 wnifee fafeat: 4, I8 ARPR ST A AU T HT Bl GO ToAd B A
SIREWHTS RN TS 1 U 84 F ST BT TR ol & ORI P &1 Pl SIRESHIg PR b [
q SRR T T ol Bl S8 Bl SIRSHTS S & forg| A sl e ard & o1 HRwr
BT FREBTE B & [T B & I &I T T2 Foidl 3R 3R ol T R <27 H STl
RIS BT 3R <% H SHMERT 3 ISR 781 et Febclil. . (ae™)....

THE DEPUTY CHAIRMAN: He said, "jungle raj". (Interruptions)... | don't
know whether it is unparliamentary or not. (Interruptions)...

it enfee RafEd): fsH, Sive I Tiferaries) 21.....(Eag™). ..

THE DEPUTY CHAIRMAN: Now, can we go back to the normal
discussion, please? (Interruptions)...

3} T U, ST ARG AT, J 0T T A & 32 § 3R 8 2
2 fop STerTST 31

IUqUTIfa: ST, Sifeul

37 . USRI T: HeH, 37§79 Pe (b SRT R /9T B1 31T

E
IR 9907 P enfee fAfeEs! @8e, o9 9gd srew
SHIferee B 31<aT Jiferyl
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By giving the explanation you are wasting your time. You
= 3 o al Sl e i L
speak on the subject, please.
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S ol Gl e gl -z s e 5 SSu gl o eod o s on S e o oo
om0 S Bl s S Gl ST e lac s S - o L) s eS ke n ek oS
e 2 WS 2l p b e S 8 Gl S e oS 2 Ul W GG Sl
ool US AS LS e s sl e e Gle G JBe S (Sl Ol S gl s
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151 wifee Rifgw):den, #§ I8 $e1 areal g & g |red S 1 gl
qdhs 71T, b RIITh Th.3MM8.3MR. T HIP S & RIch Th.3MM8.3MR. B
T Afery, MU+ I8 S T oifdh S[od & RaaTh Uh.3Ms.37R. T IRdb
S9! RREIR B 1 T8I Y fora1 STl fob I o1 S19ep! < aret1 73 P
g 5 ggcl I8 ud armal fF S arelt B &1? @ 1Y S RRER BTy,
I Yfoy o HIe A1 < arel JHS! Reaa? S8i 39 a1 Bl Hal e bl
9fc I TS T[ATE =i I8 [T fh 379 $ AT ®I GUI & oY Sl a1
IBIM el 2, d I IHATD 2| 2 & 7Y Igd THATD &1 I8i- I8 Hel (&b I8
U1 9 39S & forg o <a1 o1 fohd a1 &1 391 ? 3 S1asie &l A & forg S
BIST g1 8, IAD fIY q31 i1 ¥4 A1V, S ¥49< & (ol H I8 U1 of R@T
7| TAIfIST IR =i I 91d Pal & TeHl...(Tag ). ..

JUFHTIf: BTN S, @ilS....

+2f onifee RifE®Y): 39 dRE & 3T 910 SeiF del 3R I=8iv JalcT
e 1 A foranl S el foh were e feser & 94 ofd 91 S8iH 8tuH
319 1 AT T A AT I8 9gd 81 31D a1 §1 39 qrdo(e 3 Al 34
ISt BT B B TE &, 39 IR FHIS U HY & &1 1 94 31Tl Bl 31 R <9
H FaTferar fem & TRIT & coalition b SUR 3R S g e <t @ 8,
S Read o € R & MI-ATR 9 TS &0 81, IR S[Qd 8l- 519 97 ofdt 8
A1 B4 T SIcH 8 3171 Wb WR S g1 TS (1 fegwiril ow ¥8T @ o fhq
TNE A IE ToId BT 8l V8T 81 SD 918 YT HA] AR SHDT SIREBIg BRA
S A1.a).31S. BT A7 foran ST € ifpT W.41.31M%. & Sy i 74 ave
I IRE1E fohar T & fUsel IR ATl & 3iER, SHD! By fBRTer el fHerdt 2l
ST ! i 99 St 7 ®el P fhg avE 9 qradl AfiIe & AWl §
A.d1.emE. B fragst fear @ iR 5w ave 9 ot fregst fova o ke
...(FGUT).... 37T T H$Db 9| S 87 3 Fearg G- I H$h S o
H1.EV.31MS. & SIS Bl AIRR g foha1 17 2 3iR...(Faem™). ..

o} TH.QH. IRGATATHEH, Th SXICYIT Bl 98914 H & foag I
T RATRT fg 7 @ €1 3R S5 T BIs Wl 81 b oftdtens. &
faeds BT B PIs BINE $ 7T © d SHB! ST & AHT U B Y 59 a¥E
T 3RTT 7 TYI...(TLM). .
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b S b s gl emliae a2 s S s DB Judis 56500 allia 1 na ld b
w2 Lo S ) - o DS S e S Gl )

t+5it wnfee fafee): Fs9, IRIY A AR TS BIFR 41 32 &...(FqEH). ..
3R ST 9T B! AT RET 8 SHD! G DI AR 781 &| 8| 39T $7p] V8T 8

JURHTI: 12T 39 371 914 BT, H G BT TR gl 377 FIferg|

G5l S Usindl S e S0 5o G s Dse S S R gl gk i b
...... GNP = o) gau A2 ‘qu:m oM L Cﬁ.’\:m

+sft enfee fafeat: few, =1 SMmueT WRevT AIfRQRT oTu a1 ¥ &g ?
SYRHIRI:3MY 3R SER SEH 1d B3 dl...(FE). .. will listen to you.

- 265 ok e S Gl -0 () 45 Ui b G Gl Ia S 60
151t enfee Rafget: oy #<) IR® &1 <=9 RET 21 AT HUAT 7 TR <RIV

SUFU: &I, 39 SIfTT, SIfeTTl...(ae)... 8] d1 TahT T8 W) G 81
Sl

o @ sl 8 s e AS9S e (d (2 Eud e S e e AL 5k
_dLJ;

it wfee RifE®! 31 THY 1 o1l Yo &1 81 gl & HlTh el dIeAl BT S8/
SERNERINCRIR

THE DEPUTY CHAIRMAN: That is my job, not yours.
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e s AS s Uila BS g (ae pdie - 2 L (e el S il el e R ald
e 8 Gy S S D G O S o BB e Gl S S o om0 Gl S - o plsE
G G S O S OR300 S < i SUk el e e o RS
o gl o Ul s SR 150 U3l e G S ey 5 DS me (S (i sl e a8 i o S
oo iel Soh S webhgagl ool bSpl b SO S upsh
S8 BB e S 0 S S (A8 Lale (o L)y e LS Jlenid) JU 1S a0l Ll (e 0y S
o Sl 1S AR B lalae s g SUpbA (o S g o2 Lo s LS Jleaid 3 S

130 enfee Rt 921 onft dem 1 srawr & fa 21 e, # 9' FE A §
5 I S IREfhHe B, FREM QU 4 & O SRR A A1 8, IV 0 I 21 Afdh
B BT SRS 3 W) SATET WARATD ol &1 PRI 3 MY oS Febal & oAfehT
BY@ Bl SIREHBIS DR I BT FIFHAT AR T B ARBR dl fhr PR | T g7
HfEhel 81 SITaT 81 1S T T8 | BRI B SREHTS fhaT 97 Te7 7,371 for ave &
BT BT 1T AT ST BT &, AT BRI H HSTHT e} DT 19 SXIHTA {hdT ST X8 8l
HETHT et BT A9 HRE BT TARTHTS B & oI ST fhar <1 XeT B, I8 9gd &
HARATD 3AR...(FALT)... HIARIE BT A o & A AT ... (FGLH)....

St W AR R B W fHAT ST I8T 21 HUAT 31T A1l Bl T I
1 HEI ST 4 ....(FALH)...

JurTafcrSRaY, THT 8 3FR MY |l AR 9 918d & & g A feae 8l
3R S % o PRRM & 1Y 89 T {3l § Sl §@ & oI 6 89 ol SR HR I & af
It is better that we have a meaningful debate, ST RaTd fop=dt Toivdt U= e 21
ot safh R T e TE B

You should discuss it in the spirit in which the discussion should take
place in the House; otherwise, we will be disrupting each other and in the
process the whole parliamentary system will be destroyed.
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13it enfedt fafeat: few, & Ua a1 &8 @7 § f$ R MY AT el &1 9M
AP, HIANIE BT A AP BRRMT Bl STREBIS BRA DI DIRAL BRI Al 3T 39
PRQ Pl X P dlcl T8 &1 37T <2 & RIe1d I AMefaeq bl fAfTer H &1
BT BNAI, AT I Pl I8 AT BT BT BNl b 9 IR ¢ IR &9 g9 &M H 11 &,
qr1 7 A g9 UB el o RTTeb! &6 b gouid 3R I < &, 9 ot 39 8 H EIR
1 e ¥1 9% 91 AR 9 2 3R MY I8 SRS ox, I 3 919 78 1 5ed
ST A A1 IR-9R A1 b 81, # O foran & ofR d w1 € o gfery foran o6 § et
B AP HT TSI 9RI & IR &1 gl HeH, I8 981 WRATS d1d 2,377 IHD! HRY-iel
HOR T TG 81 BRI Bl W SR Dok < I8 &) I UP do! WaRA1D a1d 5 H Al ATy
I Reawe o2 381 § [F 7 AN 3l, 39 TWHR B TaRT AV {6 SRR & IR |7
UH 7 ST, U S & oY SiR U Sed & frgl S1H1 o folg U &1 |1 giETe
B IR Y T T SKETA B Al DI DI Y ST JBTHIT &, AU Sl 9 o,
YU 1 $SON &, AU I SHAN &, I8 WA 81 ST 59 BT Bl Shalel el i Al
H e 91 R g fob bl off o1 # Tt 1) TS 3 STed 7 TS 81l §1 BT b al
U9 B € o ART Bl I8 USHT T8l 8idl {6 ST 9 89 axE) Foll el 89 I8
AT <% I 5| § 1 HET [ ORI P 3SR 891 9 910l B <l 81 89 JASHM 5
< 4 39 A1 Bl <@ % © [P BIF P &l TN SRAA FR % 8...(FaIH).... AT
FeaTs G 81 WSd S ol I8 Wl U g1 GRS 91 81 IS Al d1d T8l & P
319 FeaTs Bl G- B TR 7 81| AT TAR ISH! DI Al PI HIDT 1 & AR IS a8
319 I8 P b W89, TAR IdT 9gd &l SAGT A1 &, 9gd dIgoold ol Sd IR H Big
T[eq TE1 PIEYI BH 3T Sl DI gSI o0 PR ol AT Sl b IR H PIg I o1 P&l
e | AP e SNt T BIST &1 dax I 32 8, o A& 3R 9 B, 3R W
AT B, T8 BIS BIg Fel MK W o S dTell T8I 81 514 BIoT Ted 81 Al SHDT Al
FIUEHATAR &, SHST FHIEY 39 A &, ID! A1 iR aTdi 9= ¥t Fanferan i o
ST 1 31T 89N AT I8 aTdl 21 59 |aTel TR &4 31Tl TR 9 1 $HRe1 a1y 3R
AraT AR 3R ARBR P SHFGR] P A1 U T AUAR gY S[<d & RIAh BrRIarE!
PR ARG I RIATH THIMEIMR Tof BT M| IAD! YT 7RI BT A1MRY
3R I8 RREIR &A1 12T U FTel §9 oo H H1IH el a1y 3 il &l e
PR T T, Ol AN Gol A U1 <1 32 &, S U DI GRT A1 I8 &, Sl 9% DI W 2 B
I B I8 81 S PEd ¢ [ § Gzl A o Wl 1 1 S9N T 9eTId Sit bl
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M 78I T b ST ATe T RT3, S =18 Wi faerdT S| Sl 399 RS b B
IR T T STP RIATH AH-AE Yot HRaTE e A2Vl oFR el gRft aF w7
ST 1 fIedT 39 AGET 3R BT & sfaaferc! oa it @l IR I IS ST 98-
EESECREIG]

SHRI KAPIL SIBAL: Madam, thank you for giving me this opportunity to
participate in this debate on behalf of my party. | have been listening with rapt
attention to the proceedings thus far. And, before | start, | just want to place
on record of this House what happened in that episode that was printed on the
16th of November in the Indian Express because that will clarify some of the
issues that have been raised in this House. It was not just that Judevji was
alleged and seen to betaking money and saying, “g<l ar &t g afee Tl Bl

HHH GaT | HH |l T8l 27 —it is not just that—something else happened before

that which has perhaps, slipped the notice of many of my colleagues. There is
a rustling of note, and Mr. Rateria tells the person who brings the note, “¥<r

AT BRI ST | MY AST-IS TAT B 271 so it is not a one-time operation. It is a

consistent conduct that is to be looked into by any investigative agency. This
is not, perhaps, the first time that in Room No. 822 of Taj Mansingh that the
money was taken. This conversation suggests that on a regular basis the
money was being paid to Judevji. And for what wonderful purpose, | don't
want to comment on it. The hon. Ministers and the Government are free to
take money like this and say that they are spending it for charitable purposes.
We have no problems on that. The people of this country will then deal with it.
But this, Madam, is the reality. Now, having said that, Dr. Singhvi raised a
most wonderful point, and | was absolutely amazed. He said, "Look, it is
important to establish the identity of the person who gave the money." Yes, it
is very important; | entirely agree with Dr. Sjinghvi. So, forget the CBI. We will
assume that the CBI is not an expert body, that they know nothing about law.
Take an ordinary man. If he looks at what has happened, he sees the tape; he
sees somebody giving the money; that somebody's name is Rahul; he sees
the Minister receiving the money; he hears Mr. Rateria saying, “3d 3IsT-3Ist

1 1 Hd 812" so,what would be the immediate impulse of that ordinary
man? He will pick
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up the phone, ring up Mr. Judev and ask him, "Who gave you the
money?" And, he would ask him: Why do you say “3ITd I<1-3197 T &I &=l

817" And the moment that happens, the identity of the person will be

established. So, you don't have to conduct a complex, convoluted, preliminary
inquiry, which the Prime Minister talks of in his statement, to find out the
identity of the person, because the identity of the person who took the money
is clear; | suppose, you don't doubt that. He is a public servant, He is not, under
the Prevention of Corruption Act, entitled to take money and thus he is an
accused. So, what is this preliminary enquiry meant to do? The identity of the
public servant, who receives the money, who is an accused in this case, is not
in doubt. So, why have you not registered an FIR? Please answer that
question. Now, what is even more interesting and that also emerges from the
Prime Minister's statement. This happened on the 16th of November. The
Prime Minister made his statement on the 10th of December. In paragraph 4 of
the Prime Minister's statement, this is what | read, "The CBI has also sent
notices to both Judev and Shri Rateria, requiring them to appear before the
CBI". What does this mean? It means, almost one month has passed, they
have neither picked up the phone to find out nor have they asked Judev and
Rateria to be before the CBI. So, what is the inquiry that is being conducted?
That is why we said that there is cynicism in the people of this country because
in the case of Jogi, within five days, without a preliminary inquiry, an FIR was
registered. These are the double standards we are talking about. In the case of
Tehelka, two-and-a-half years have passed, neither a preliminary inquiry not
an FIR! What is interesting...(Interruptions) That is why, Madam, when Dr.
Singhvi was talking about in wonderful terms that the Prime Minister has said
that what is wrong in saying that the CBI must take appropriate action. This is
what is wrong. That in the case of Jogi, the appropriate action is FIR; in the
case of Judev, the appropriate action is a preliminary inquiry and in the case of
Tehelka, the appropriate action is neither an FIR nor a preliminary inquiry. That
is the appropriate action that we are concerned about.

Now, remember, Madam, the hon. Prime Minister was the one who
originally said, "My Government believes in zero per cent tolerance towards
corruption”. | remember those words. | was thrilled
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in my heart that here we have a man who is going to stand up to standards in
public life. What do | see at the end of the five-year term? Warm embraces
towards all those who are corrupt; a 100 per cent tolerance towards
corruption. And, here is this man—I| am not talking about myself because |
had admired him for a long time—who was a colossus in the eyes of the
public. He was a giant, when he came to the public life. Now, the ordinary
man has started seeing him as no different from an ordinary human being. The
Prime Minister has reduced himself, through this statement, and whatever this
Government has done, to an ordinary human being. We don't expect the Prime
Minister of this country to be just an ordinary human being. Don't let that happen.

The last sentence in his statement hurts me even more. He says, "l would
like to assure this august House that the truth will soon be out and the law will
take its course". Madam Deputy Chairperson, the truth is already out, and the
law is taking another course. That is the reality of the situation. The Treasury
Benches were really upset when we talked about the double standards of the
CBI, and my good friend, Nilotpal Basu, was pointing that out. | have, and |
will place before you, Madam, the statement of the Director of the CBI,’ who
was dealing with this issue. It is pure literature, when we read it. What does he
say? "When the Judev tape came to the CBI," to his notice, this is what the
CBI Director says, "the investigations have started. We have asked the Indian
Express for the video cassettes". You will see the similarity of the statement of
the Director of the CBI with the statement of the Prime Minister. | am sure,
that is coincidental; | am not saying that the Prime Minister has issued any
instructions. Probably, the CBI Director thinks the same way as the Prime
Minister. Then he is asked, why have you not started these investigations? He
says, "Let us first get the tape, and after examining the tape, we will decide
whom to talk to." Then, when another question was put to him, he said, "We
have to find out whether it is a credible happening." So, he doesn't believe
that Judev is Judev. Judev says he is Judev. But the CBI Director says, "No, |
can't believe it. He may be somebody else." After all, that is a genuine fear in
the mind of the CB'l Director! Who knows? He says, " We have to find out
whether it was credible happening or a sting operation, and whether
something had been contrived. All these things are necessary." So, he is
saying
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the same thing which the Prime Minister is saying, "We have to find out who
did it." He does not want to find out who received the money, but he wants to
find out who did it. Wonderful, because he thinks like the Government.
According to the CBI Director, "What was shown on television was unclear.
We have no idea who is the gentleman offering the bribe?" Please pick up the
phone and ask Judev, "Who offered him the bribe?" He is the best person to
tell you. You don't need to investigate the rest of the country to find this out.

That will be a basic part of the investigation, it is a must to establish the
unmasked mistakable identity of the person. That is exactly what the BJP has
been saying to the public at large. The CBI Chief says, "The motive behind the
operation also has to be investigated." This is the statement of the Director of
the CBI, who says, "Before | do anything else, | must find out the motive of the
operation."

We, Madam, have come far away from those days, when the issues of
the motives were relevant at all. If motive was the criteria, could it ever had
happened that the entire Watergate issue should have been before the people
of that country? In Watergate, nobody asked the question: Who is deep
throat? Nobody asked that question. Nobody asked this from Carl Bernstein
Team. Nobody asked it of Bob Woodward. And they bugged what? The
meeting of the National Committee of the Democratic Party. Yet, till date, we
don't know who deep-throat was. The American public said: "First find out who
deep-throat was, and then deal with President Nixon."

Are these the standards that we want to set in this country? | don't want to
be legalistic, because | don't want to be legalistic in this House; but | just quote
you two passages from two judgments of the Supreme Court. The Law
Minister, of course, is the master of law, and he always gives advice. But this is
what the Supreme Court says on tapes and on illegal searches, because, for
example, if somebody has done this, it is .an illegal search. What does the
Supreme Court say? It says, "In considering whether an evidence is
admissible, the test is whether it is relevant to the matter in issue and, if it is
relevant, the Court is not concerned with the method by which it was obtained.”

This is the law of the country, and you are saying, "First tell me the
method, then | will find out." The law says otherwise. | will give
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you another judgment. This is a Privy Council judgment followed by Supreme
Court 1985 3SCC 72. It is the same thing. It says, "lllegality of the search
doesn't vitiate the evidence collected during such illegal search.”

We will assume now that this entire search was illegal. But it doesn't take
away the fact that Judev is an accused. It doesn't take away the fact that an
FIR has to be registered. Then, why is the Prime Minister talking of an
inquiry? The problem is political, the problem is not legal. Because, when
elections are on, what were the statements made by the leaders of the BJP
about Judev? Naiduji said, he is honest. He saw the tape, he saw him
receiving money. But, Shri Naiduiji, the President of the BJP said that he was
honest. It was a vilification campaign, a conspiracy. This is what he said.

Mr. Jaitley said that the credibility of the video was doubtful. This is exactly
what the CBI Director said, but contrary to the Supreme Court. Then what did
Advaniji said? He said this. Describing allegations as a queer kind of a case —
now it becomes a queer kind of a case,—"so far nobody knows what is the
source of the recorded material." This is exactly what the CBI Director says. We
do not say that he was giving instructions, but obviously, they were thinking
alike. He said, "So far nobody knows what is sources of the recorded material.
Even the newspaper that published it, is believed to have obtained it from a
different source." Then, of course, how could they leave Judev? They needed
him for campaign. So, what did they say? They said, "Judev remains an
important star campaigner for us." So, the fact of the matter is that politically
they could not afford to deal with Judev because they thought that it may have
an adverse effect. ,So, the political game is clear — 'forget about corruption,
forget about zero tolerance, what is the need of the hour is to win elections and
we have no principles.' You have shown it. In the past five years you have
shown how you have thrown principles into the dustbin. But you see the double
standards. When it comes to Jogi where the man says, 'this is not my voice' —
whether you believe it or not, that is another issue — what does the Law
Minister say and | quote him, "We have tied up every angle of the case.
...(Interruptions)... We have tied up every angle of the case. A public servant
has said on tape that he is prepared to offer bribe." The Judev tape case is a
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case of offering bribe and taking it. Jogi tape is a case where he is prepared to
offer bribe. This is a criminal act for which Jogi must go to jail." What kind of
standards are these where the Law Minister says in one case, that if you are
prepared to give an offer of bribe, you must go to jail, but in another case
where the man has taken the bribe, there should be a preliminary inquiry. What
are these standards? Please explain to us. At least the people of this country
do not know. They want to be enlightened. Madam, the fact of the matter is
that this country, the political establishment of this country—I do not want to
sound partisan now — and all political parties have to actually deal with this
very, very important issue as to how to reduce corruption in our country. Dr.
Singhvi mentioned about Transparency International, which is an international
watchdog on corruption, and we are at number 83 in the list of the
Transparency International. What the Transparency International says is that
India loses 1.3 per cent of its GDP on corruption every year. Seven billion
dollars are lost by private business because they have to give bribe to public
servants. So, you may save Judev one day, you may say save the Tehalka
people one day. But the fact of the matter is that you are in the process not
wanting, not showing the political will to deal with that issue. By issuing these
statements, we have nothing else to do but to be cynical. If you remember, Dr.
Singhvi said, "Why have you been cynical?" We have been cynical because
you know the facts, you the persons who are guilty, the CBI knows it, you know
it, your Ministers know it. You adopt different methodologies in different cases
to suit your political purposes. That is why we are cynical. We do not want to
be cynical. We want to cooperate with you. We have at no stage, no Member
of the Congress Party has at any stage said, "We do not want an inquiry into
who did it." We have not said it. So, please inqure into who did it because
according to the CBI Director — and that is another statement | forgot to
mention, Madam Deputy Chairperson — when he was asked a question, "Why
are you finding out as to who did it?", his answer was and | quote because this
is very important for my next point — he said, 'entrement is an offence." | heard
the treasury benches just now saying, when my learned friend said that
Advaniji and the Law Minister were involved in it, they said 'what is wrong with
it?" ... (Interruptions). ..I heard that. Now, the CBI Director says, 'enterapment is
an offence:' Has the CBI Director made Mr. Arun Jaitley and Mr. L.K. Advaniji
an accused because if according to him, entrapment is an offence, then an FIR
has to be registered against Mr. Advani and Mr. Arun Jaitley? So, either the
CBl, in the case of Jogi, will say entrapment is not an offence or...
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SHRI KAPIL SIBAL: It is possible. He may say in the case of Jogi
entrapment is not an offence. And, in Judge's case, it is an offence because it
all depends on the thinking of the Government.

37t 99 T[AT:ST ARE P B o

SHRI KAPIL SIBAL: | remember the days when the CBI was after Mr.
Lalu. Everyday there was an application in Court. We had to defend it on a
daily basis. When it came to Tehelka, everyday, there was an application
against either Global or Tehelka. There was no application against others. Mr
Jethmalani was defending them. He knows it well. | know how he went
through. The fact of the matter is the Government, the treasury benches, the
hon. Prime Minister, are not being sincers to the people of this country. | do not
say that they are directly interfering in what the CBI is doing. But the public
perception seems to be that either the CBI is more than willing to do what the
Government wants it to do, or, the Government is through certain means,
ensuring that the CBl is doing what it wants the CBI to do. There are only two
possiblilities. Therefore, when Dr. Singhvi said that we should be in the
process of nation building, that is, precisely, what our point is. We should be in
the process of nation building. And, through this process, do not destroy our
institutions. | agree with Dr. Singhvi. You are through your double standards
and your double speak, destroying the institutions of this country, whether it is
judiciary or the Human Rights Commission or the Election Commission or any
other institution. You are destroying them. You are even destroying the exalted
office of the Prime Minister because he should not be seen to be an ordinary
man. And, unfortunately, the people of this country, now, have recognised that
this Government can give them no better. Thank you very much.

THE DEPUTY CHAIRMAN: Shri Ravi Shankar Prasad.

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI RAVI SHANKAR PRASAD) : Madam, | am,
indeed, grateful...

i GO TR A1 59 B | forar 87
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i} TFY e g H BRI 370 B B ol § XY Wis il am.indeed, grateful for

giving me the opportunity to make my submissions on the statement of the
hon. Prime Minsiter. It is very clear and categorical as to how the Government
of India views the entire issue of corruption and that must be investigated fairly
and properly. | have been listening to the speeches of the very eminent
speakers from the other side of the House. | heard Bhardwajji speaking about
the institutions and their degeneration. Since | was an activist, | got reminded
of the Emergency days, | got reminded of the supersession of the judges of the
Supreme Court, | got reminded as to what happened to the media, | got
reminded of the whole lot of things that even a person like Lok Nayak
Jaiprakash Narain had to move the High Court in Mumbai to get permission to
sit under the sunlight when he was suffering from kidney aliment. A great
experience, under the Congress rule of institution building, came to my mind
when Mr. Bhardwaj was talking about the institutions. My friend, Mr. Nilotpal
Basu, an eminent leader, talked as to how the CBl's autonomy is being
completely compromised or bulldozed. As a political activist, | have been going
to Bengal from time to time. Other parties have been making allegations,
particularly in some parts of the rural Bengal. But, howsoever true the
allegations would be, an FIR would not be launched if the party office says 'no’,
and, howsoever silly the allegations would be, an FIR would be launched if the
party office says 'ves'..(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka): Are you justifying that?
...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: | am not justifying. | am talking about
Mr. Basu's record ...(Interruptions)...

THE DEPUTY CHAIRMAN: Let him speak ... (Interruptions).. .This is not
fair... (Interruptions). ..Please, let him speak ...(Interruptions)... He did not
disturb anybody ...(Interruptions)...

SHRI A. VIJAYARAGHAVAN: Is the Minister saying this?
...(Interruptions)... Has he got the evidence? ...(Interruptions)...

it |l AR S, L (aU). .
THE DEPUTY CHAIRMAN: Please sit down ...(Interruptions)...
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| am sitting here ...(Interruptions)... | never saw Mr. Ravi disturbing a nybody ...
(Interruptions)...

sfrrelt wxen AR de, .. (EUF)... WSY b g 9 Sl I8 97 BE NE §, 98
Rors & 81 STt Tnfevl....(=aum ). ..

IUUNfITs el g 93Tl . (@aue)... 3T, S8 Ssul He did not

disturb anybody. Please, as Mr. Kapil Sibal ...(Interruptions)...It is not the
question ...(Interruptions)... Let him speak ...(Interruptions)..The discussion is
going on in a very proper manner. Now, please let him speak.
...(Interruptions)... No, please keep quiet. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, so far as corruption is
concerned, the great legacy of Congress Party in the last forty five years,
starting from 50's to 60's to 70' to 80's is quite well known. Ever their Prime
Minister had to suffer investigations in corruption cases, not only one Prime
Minister, but two Prime Ministers. One Prime Minister got the rule bended
when the Opposition leaders were in jail in order to remain in power.
Therefore, the moral posturing, which emanates in brilliant English or
sophisticated Hindi from that types, at times, makes one to reflect upon their
duress in the Court, and there lies the double standards, which | would like to
highlight. Madam, one issue has really distressed me. We are in power today;
they can be in power tomorrow. That is the part of the democracy, but to make
sweeping comments against any institution, is certainly not fair. The reason as
to why | am making this statement is, the CBI was completely condemned in
the wildest language possible. Is it fair? Kindly take one case. Here is a
situation, where people are filing public interest litigations in courts after
courts, wherein they have wanted that this case should go to the CBI. We
daily see it in newspapers. Why is it happening? It is happening because there
is a basic trust in the CBI. What is happening in the Telgi scam? Why is there
a conscious reluctance on the part of the Congress Party, on the part of
certain Chief Minister not to ... (Interruptions)..,.Yes! Yes! (Interruptions).What
is happening in that ...(Interruptions)... Madam, what is happening in that
matter? ...(Interruptions)...

THE DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...
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He has a right to speak; you have a right to speak; they have a right to speak.
Have patience to listen. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, | was listening to Mr. Kapil
Sibal, a man of great gradation and powerful eloquence, about his treatise on
corruption. He did not speak even a word about Telegi scam, involving rupees
thirty thousand crores! .. (Interruptions)...Madam, what is this? | should be
allowed to speak ...(Interruptions)...

THE DEPUTY CHAIRMAN: Never mind. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, | should be allowed to speak.
...(Interruptions)...

THE DEPUTY CHAIRMAN: | would like to say one thing. ...(Interruptions)..
An this whole discussion, which J have been listening for about an hour, many
corruption cases have been referred to. If every speaker had confined himself
to the subject, which is under discussion today, | would not have said
anything. But as everybody has a right to put his viewpoint through whatever
example he wants to give, you should listen. What is wrong in it?
...(Interruptions)...He has a right to speak what he feels right. He is not going
to speak what you want. He is after all in your opposition. So, he will speak
what he thinks right. He is not going to speak your language. So, you have to
have patience. When Mr. Kapil Sibal was making his point, he was listening to
him. So, have patience to listen, now. Please keep quiet. This is not the way.
...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, the reason why | am being
constrained to make this reference is, a constant reference came about
double standards. Police officers had commented about implications of certain
Ministers in some of the Governments, ruled by the Congress party, in the
Telegi scam, involving rupes thirty thousand crores. What have been their
standard? What about their double standard? And, this particular scam has
larger ramifications — national as well as international. Obviously, plain
common sense dictates that one State police cannot go to the entire depth of
the conspiracy. You would really appreciate it. Therefore, at least, the
Congress party should stop talking about double standards. Madam,
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a lot of press statements have been referred to. This morning, | also read a
press statement in the Hindustan Times about the Leader of Opposition in the
Lok Sabha, Shrimati Sonia Gandhi. She has made a very curious statement. |
would like to read that. It says, "Mr. Jogi had no business trying to use all
kinds of means to split the BJP. That is why have suspended him."
...(Interruptions).,. Have patience! Have patience! Madam, there is an
acknowledgement... (Interruptions)...

THE DEPUTY CHAIRMAN: Please listen ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: There is an acknowledgement by their
leader that he was using all sorts of means to split the BJP. But the question |
am putting is this. Why is this realisation now? Mr. Kapil Sibal
...(Interruptions)...

THE DEPUTY CHAIRMAN: Just one minute please ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Mr. Kapil Sabal talked of double
standards. Here is a case where ...(Interruptions)... Madam, | should be
allowed to speak. This is very unfair.

IS RIT I8 T2 81 21 317 fheft Y gieq TS ¢ JB 2. (TG ).....

SHRI RAVI SHANKAR PRASAD: Madam, | should be allowed to speak. |
did not disturb anyone.

THE DEPUTY CHAIRMAN: Everyone has a right to speak in this House.
They are elected to do that ...(Interruptions)...

SHRIMATI AMBIKA SONI (NCT OF DELHI): Madam, when Mr. Bhardwaj
was speaking, they were all disturbing ...(Interruptions)...

THE DEPUTY CHAIRMAN: No, no ...(Interruptions)... | was not there at
that time. | would have stopped them ... (Interruptions)...If | were there on the
Chair, | would have stopped them...(Interruptions)..A was not there in the
Chair... (Interruptions).. .1 did not allow anybody to disturb Mr. Kapil Sibal
when he was making the statement. What happened before that, when | was
not in the Chair, | am not responsible for that ...(Interruptions)...P\ease listen
to the speech. You have a speaker, he can reply. They can reply, you can
reply. But let us have a meaningful discussion. He is making his point. Let him
make his point. You make your point, whatever it is ...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD: Madam, | am grateful to you. Mr. Kapil
Sibal talked about double standards. Now, see the double standards in the
Judeo case and all the issues relating to Mr. Ajit Jogi. Based upon a spurious
tape, under completely spurious circumstances, something comes in the
newspaper about Mr. Judeo. He resigns. The Prime Minister accepts the
resignation. He demands for a fair probe.

Here is a case of Mr. Ajit Jogi, who becomes a member of the IAS, based
upon other caste consideration, who becomes a Member of Parliament, based
upon other caste consideration, has charges framed against him by a court in
Shahdol. Proceedings have been instituted against him questioning his caste
status by a competent constitutional authority. Here is a case where Mr. Ajit
Jogi writes a spurious letter to the Prime Minister. The Prime Minister sends it
to the CBIl. The CBI examines it, takes his statement and comes to the
conclusion that a forged letter was deliberately used by Mr. Ajit Jogi. Three
instances of proper proceedings against him coming to a logical conclusion
after investigations! Yet, he was not even asked to resign. On the contrary, he
was painted as the poster boy of the Congress Party for the election in
Chhattisgarh. That is double standard. This is double standard. And they are
lecturing us on double standards. It is something very truly astounding. And
today when Mr. Ajit Jogi has become a liability—why | said it was a very
curious statement—certainly, he would not have been dumped had he not
really shown the courage to even use the name of Mrs. Sonia Gandhi on the
tape ...(Interruptions)...

SHRI RAJU PARMAR: No, No ...(Interruptions)...

SHRI SURESH PACHOURI: Please show the document where he used
the name ...(Interruptions)...

THE DEPUTY CHAIRMAN: If you list a discussion on Mr. Ajit Jogi's

case, then, definitely, his name will come. So, if you are doing this, then, you
are pre-empting that is should not be discussed. So, let him speak,

@ll...@ae™)... No; no...(Interruptions)...He has a right to speak.

SHRI RAJU PARMAR: He is quoting our Leader...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, | did not complete
...(Interruptions)...
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THE DEPUTY CHAIRMAN: You complete your speech ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Then, | should be allowed to complete
my speech...(Interruptions)...| should be allowed to
speak...(Interruptions)...What is this? ...(Interruptions)...

THE DEPUTY CHAIRMAN: Yes, he is quoting, | know ...(Interruptions)...
Many names have been quoted...(Interruptions)...Hon. Members, | have been
...(Interruptions)...

N} X TSR Bl A9 G 6T & FATsyl. .. (FaE™). ..
7 T, IR AT ieH, Gedls dedl il Bl...(FaeH). ..

mumﬁ:a%qm%msﬁ,m?%quu please sit down ...(Interruptions)...
Take your seat, please ...(Interruptions)... SIfSTT, AT STYT WITOT Bl BRI

#ft 39 wERtAe, § amue SRY A G Bl BIc HRAT 96l g (b d
SIFGHE FATS ST 9 H b A& H TSI S SHT 7 [T ST BT T/ 9171 81 HUTYdch
FATSYL...(FAUM)... MY TH G #3 g1 T ...(@aes)... a1 981 gidn
Bl...(au™). ..

IIMUMAREAFR 9e® T4 $© |ald @R 8 &l MY Sad o
SINTT.....(FFEH)....

3 g1 gAY AEIST, IHH IF A BT Soohd el © MY AT 91 BT I8
Bl...(auH)....

SHRI RAVI SHANKAR PRASAD: Madam, should | say something?
...(Interruptions)...

IR Tl fHar 81 319 | $8 Y0 I8 &1 AT oard & SIY| Ih!

PV FIRIS & ITdT AT STdT9 ST

SHRI RAVI SHANKAR PRASAD: Madam, the discussions have come on
television a number of times. ... (Interruptions)..We have watched it.
...(Interruptions)... Mr. Pandey, specifically, asked Mr. Ajit Jogi, "has it Sonia
Gandhi's support?" He said, he will, certainly,
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ensure that. What are you talking about? It is a matter of investigation
...(Interruptions)...
AN HON. MEMBER: Madam, he is misleading the House

...(Interruptions)...

Y grer e, IR U 9 <0 & gifee 81 F A w5 Sft aF qdrn
ATET g b I8 eI 91 8 I8 B...(FaHM)....

STHTFA:3MY S SITAL. . .(FTH). ...

sft 3f vip wE: S 1., .(HaEm)...

it YR LS <Y BT RIS W T 21 S I9d A B oo e
frar 21 I8 Tad I B ....(FAUM)... $811 SP -9 BT Scolkd HRP ...(TaL)...

YUY R TR S, .. (aET). .. U e 3y A .. (saaem)....

M P gEREASH, S TAd g9 HE 8 Sadl Rere  Fawren
SR (...

SYRHMYRY: MY 98 ST L...(FF9H)...can speak with one person at a

time. Mr. Suresh Pachouri, | can hear you; you don't have to shout..
.(Interruptions)...

At e wERAfeT few, A 9 T FE w® T /g g FRA?
<o (TIEH)....

THE DEPUTY CHAIRMAN: Please sit down...(Interruptions)... Please
take your seats, all of you. Mr. Pachour, your Party has been allotted time. You
are most welcome...(Interruptions)... Just one minute...(interruptions)... You
can mention, whatever you want to mention, about it ... (Interruptions).. .If
everybody gets up, | am not going to answer...(Interruptions)...Please sit
down..| am talking to one person, not to everybody...(Interruptions)... 34 ¥
S ...(=aH)...Please take your seats...(Interruptions)...Please take your
seats...(Interruptions)...You cannot speak...(Interruptions) M IS
SMS...(FTH)....
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37t G g oIS 31T USRI & T BT 376 IF U &b AGH H BT 7o ©
ST 5 S <u § & & TElI...(au)... A<H, 51 91 99 U § 8 & 8l S9Hl a1 ar
Rore A faeifig o a1 9 Reb1e § 319+ 2o 19 .. (LM ). ..

THE DEPUTY CHAIRMAN: Just one second. | will look into the record
and see, please sit down. | cannot say more than that ... (Interruptions)... | will
look into the record what has been said ...(Interruptions)...

7 T.U. STEaieran. 4, FIT YR YA Sl | <Y & SR Bl Al AT
g7 ...(Fau)...

S} 9 TR S e AT T B 9T I B...(HIIH)....

THE DEPUTY CHAIRMAN: | will look into the record. If there is
anything, | will see later, not now...(lnterruptions) Y JTYT HRYI.. .(HIHTH). ..

3} U9, 09 IR ast | U8 IR $IS T T BIaT 8 98 9§ % TR P
B9 T8 BT 21 I8 9dfafed Rl...(FEU™)... 987 Pdls HME Bl 8 T8l 87
....(STAEH).....

R

------ e o pd R S il b g G I ) ke A s

157 @ THIE ST (SR T<¥):I8 * 1 d1er] Bl S8 781 &l...(aEM). ..

ITAUTII:3MY I3 STl Rie S84 *9Tsg suTferam@icl 8 and it will not

go on record. | will look into the record... {Interruptions)... | told you that | will
look into the record., (Interruptions)...

7Y ¥ TR QR U H SISt 7 i et o1 e e fora 81

Sraumfaemy 9f3disaid," | will look into the record." Please sit down...
(Interruptions)... After my assurance that | will look into the record and see
what has gone into it, please listen to him. Let him finish, because we are not
having even lunch hour and you are not allowing people to
speak...{Interruptions)...

TTransliteration of Urdu speech.
* Expunged as ordered by the Chair.
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SHRI NILOTPAL BASU: Madam, | have to say something.
THE DEPUTY CHAIRMAN: Is it a point of order?
2.00P.Mm.

SHRI NILOTPAL BASU: No; it is not a point of order, but | want to seek
some clarification. We have been here for quite some time..

SHRI RAVI SHANKAR PRASAD: Madam, | have not yielded...
(Interruptions)...

SHRI NILOTPAL BASU: Madam, can we make a statement which is,
actually, incorrect and get away with it?...(Interruptions)...

st g TitY: Q¥ 2 4 S o) 3 v ieh epr T T e

SuauTaf:amg S lwill see to it. What is right and what is wrong, | am not

aware of anything. | don't have any letter. | will look into the record and
see...(Interruptions)... Please sit down...(Interruptions)... | said, | will look into
the record, why are you making so much confusion about it?... (Interruptions)...

o TH.gu.IEgaIferied, s PR &R St IR-9R & I © b T B
TP S9F U 21 T d S9! dfed AT 272 .. (FAHH). .. T J 3fdfede
P 6 TR T AR B2 ... (GE).....

2} IO TARLTEADT B H IS SNl BT A S dIR AAT| FHT ST 19 T8l
foran 21....(magm). ..

3} 9. Q9. ST AT oIIT: T 31T HEd 81 [ Y FEN 87 .. (M. ..

it e I d8d®T U § e Si BT A1 s IR AT 8HP IR § g4+
Ih A BT Sooid B} 81 fhal. .. (HauH). ..

THE DEPUTY CHAIRMAN: Wil you please sit down? ...(Interruptions)... |
promise, that | will look into the record...(Interruptions)... Please sit down.
..(Interruptions)... | will look into the records. ..(Interruptions)... This is the only
way | have. ...(Interruptions)... | cannot tell it off-hand. ..(Interruptions)... | have
no other way. ..(Interruptions)...
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7} ST T[AT:3TYS A dlel 81 A9 T RBIS M2 ... (FIH)..... <SR A6 af
JTATSTE BT M {1 STY, Yer=a=1 &7 919 foran S .. (&@aem )., I8 Tod a1
Bl...(FFI). ..

THE DEPUTY CHAIRMAN: No; | am sorry. ...(Interruptions)... Please sit
down. ...(Interruptions)... | have no other way except to look into the records
and see what is wrong and what is right. ...(Interruptions)... | cannot say
anything without looking into the records. ... (Interruptions)... 3f&T, f3T,1 will look

into the records. Please sit down. ...(Interruptions)...

SHRI MOTI LALVORA (Chhattisgarh): Let him apologise or let him
withdraw his words. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | will look into the records and see.
...(Interruptions)... | will look into the records. ...(Interruptions)... Please sit down.
...(Interruptions)... Until and unless | see the records, | cannot say anything.
...(Interruptions)... Sifere, gifery

SHRI RAVI SHANKAR PRASAD: Madam, | leave it to your judgement.
...(Interruptions)...

SHRI PRANAB MUKHERJEE (West Bengal): Madam, | would just like to
make a small submission. Mr. Ravi Shankar Prasad has said that the tape
mentioned the name of the Leader of the Opposition. Whether he has stated it
or not, that you can verify from the record. But it is being challenged that in the
record, there is no mention of her name. Therefore, if the Minister makes a
wrong statement, and if it is found that it has gone on record, then he should
either authenticate that 'what | have said is correct', or, he should apologise to
the House for misleading the House. ...(Interruptions)...

N T gAY =R Sff, oy emeifere wRy f& @@ © @
TEN....(GIH).... 3T 34 NAfehe BI...(AGE)... B HH] FRE? . (FGEH). ..
ST T %8 X8 € {6 U 921 7, MY ®ed 8 fh a8 2 8, B Ul Feals &7 I8 qarei
ST PG W T B I B IBE? ...(FTEF)....

SUFHTY: 3T S SIS |
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SHRI PRANAB MUKHERJEE: It is not a matter of questioning.
Even the Minister is taking the risk of breach of privilege. If the matter
is not factually correct, he should either say that 'l am quite sure that
my information is absolutely correct, and what you are saying is wrong,
or, he should say that 'my information is not correct.'" The question is
what he has stated is on the record of the House. The question is, what
he has stated, whether that is correct or not. If the Minister is quite
sure of his facts, he should say, "Yes; | stand by it", and we will accept
it, and if he says that 'No, | will verify my information," he can say it, or
he should (Interruptions)...

a1 HRIEHA 3R W w3 (37 fesw qmh): amo | e e YAeR ©$ 8 o
Bl (@A), W @ gAL..(@auH)... Y 3@ dld & T8 T @
2...(FELH)..... 39 die Al S, ..(FqET). ..

THE DEPUTY CHAIRMAN: Now, after what Mr. Pranab Mukherjee has
said, | think everybody should sit down. | will give an opportunity to Mr. Ravi
Shankar Prasad to say what he wants to say.

SHRI RAVI SHANKAR PRASAD: Madam, | was stating that the entire
tape has been played on television channels a number of times. | have stated
that the contents thereof have also come in the newspapers. | just spoke one
sentence, and, thereafter, | was interrupted. ... (Interruptions)...

THE DEPUTY CHAIRMAN: Let him finish. ...(Interruptions)... No; no; this
is not correct. ...(Interruptions)... If Mr. Pranab Mukherjee wants him to speak,
why are you objecting? | do not understand. | have asked him to give his
explanation. Let him give,

SHRI RAVI SHANKAR PRASAD: Madam, | have only stated that what |
was saying was that because in the nature of conversation, the name of
Shrimati Sonia Gandhi came. ...(Interruptions)...

THE DEPUTY CHAIRMAN: | will look into the records. ...(Interruptions)...
I will look into the records. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, this is what ...(Interruptions)...
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THE DEPUTY CHAIRMAN: | will look into the records. ...(Interruptions)...
Mr. Pranab Mukherjee, | will look into the records as to what he has said. If he
has said anything ...(Interruptions)...

SHRI PRANAB MUKHERJEE: If he has said so, what is the corrective
measure? ...(Interruptions).... if he misleads the House, what is the corrective
measure? ...(Interruptions)...

THE DEPUTY CHAIRMAN: | will look into the records as to what he
said...(Interruptions)...

37} 99T TS, A HIBT A YR <2 3R 39 B4 A Hl....(FaEH)....

SHRI PRANAB MUKHERJEE: He is misleading the House. The only
relevant sentence here is that 'Mr. Ajit Jogi took the name of Smt. Sonia
Gandhi." The contention is that Mr. Ajit Jogi did not take the name of Smt.
Sonia Gandhi. The Minister should authenticate what he has said, that Mr. Ajit
Jogi took the name of Smt. Sonia Gandhi. If he says that he stands by it, | will
accept it. If he says, 'no' and 'l am talking of the entire tape recorder', we are
not concerned with that. We are concerned with only one sentence, which has
been recorded on the tape recorder of the House that 'action was taken
against Mr. Ajit Jogi when he mentioned the name of Smt. Sonia Gandhi.' The
contention is that Mr. Ajit Jogi did not take the name of Smt. Sonia Gandhi. If
you have the records, if you possess any record supporting that Mr. Ajit Jogi
took the name of Smt. Sonia Gandhi, let the record be placed before the
House. That is the correct procedure.

S} 99 A B BT A o1 Sieb BT § HeH | (aUH). ..

THE DEPUTY CHAIRMAN: Now, one second, please Can you sit down?
Because, we have to solve this problem. We cannot go ahead with the
problem going on there. | said that Mr. Pranab Mukherjee wants him to make
a clarification as to what he really said, if there is any dispute in what he said
and what he is saying now, | would look into the records and see what can be
done...(Interruptions)... | told you that, | cannot go beyond that. | would go
through the records. | don't have any other way to check.

269



RAJYA SABHA [11 December, 2003]
37t 39 T[T FeH, 3 <Rau

THE DEPUTY CHAIRMAN: Not 314t a1t o) 921 <xad &1 U1 &t
:|—5°f§3ﬂ 21 BT$HY TSI Hh Swl...(@EHM)... | cannot and we have not

done it. | would see the records. | promise, | would see the records if there is a
contradiction in what he has said and what is recorded. | will see the
records...(Interruptions)...

3 T.UH.IEIANRLHEH, ST S9c Wes YaHuIS 8l T Bl...(FadH)....
¥, ST 989 2] AR, ..(TIIH). ..
THE DEPUTY CHAIRMAN: Let him speak. Let him finish.
..(Interruptions)...
3 TO.gH. IR HeH, I8 O AaAfed B...(Fau™)... 89 | d8l a1d
A &l...(TIEM)....

oY @ HIE SR AeH, 59 1R 374 el gnl...(TaE)....

THE DEPUTY CHAIRMAN: Please, wait a minute ...(Interruptions)...
Please, take your seat. Somehow, we have to solve this problem of what he
said and what he did not say. What Mr. Pranab Mukherjee says is that 31Td &I7T 45

ST A1 37T eI H ale] iR 319 WS Xe Al fhaT WRTE eFIe 81 37esT T8 e 8l

erncn ti | am just trying to run the House in a peaceful manner. And let us do it,
because we have to find a solution. It is not that there is not going to be an
impact at all the time. We have to continue with the discussion in the House.
Now, what Mr. Pranab Mukherjee said is that if what the Minister has said is part
of the record, then he wants either the Minister to authenticate what he has
said, or, | can only find out whether there should be any authentication done
only when | listen to the tape and see what is there on the records. Because, |
have no other way...(Interruptions)... Please, do not interrupt me because |
want to run this House peacefully. This is the solution that | can offer and help
you in finding out. That is one thing. Secondly, Mr. Pranab Mukherjee said that
'you should get up and say what he said do you accept it or not', the latter part |
would take care of. But the other part is 'do you take it or not?' There are two
controversies - one what Mr. Mukherjee and others are saying and the other is
what he is saying. The problem will be solved after checking all the records
together.
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Y 39 T HSH, B199 H [ P81 6, dRIBTS DI, . .(FaHM)... YD A
$78I7 ICCHE &1 1 MY BT B USTIMHE BN . ..(JTLM)....

THE DEPUTY CHAIRMAN: | have a solution. | will not adjourn the
House because we don't have enough time. | can do one thing.
...(Interruptions)... Just one second. M4 @RT JA=1 A & FEdl do not

understand what is your problem. | am trying to help. ...(Interruptions)...

S U AT B Pl TSSIA BRY|...(FAHM)... TRS F 9 IJg a7l &1 A9
RepTe 9 ll...(@ag™)...

THE DEPUTY CHAIRMAN: Please sit down. You are not helping.
...(Interruptions)... Please sit down. Ambikaji, just a minute. | would rather go
and see the record and get somebody to run the House. | will not adjourn the
House ...(Interruptions)...We do not have enough time. ...(Interruptions)... | will
ask Shri Santosh Bagrodia to take the Chair and continue the discussion....
(Interruptions). .We cannot stop; others have not spoken. ...(Interruptions)...
Shri Ram Jethmalani has to speak and many others have to speak. | will not
stop. ...(Interruptions)... Never mind. | will go and see the record.
...(Interruptions)... | will see the record. Nobody is denying. | am not denying
the request to see the record. | will. But if | have to see the record, | will have
to go. If | go, then somebody has to take the seat because the House has to
run. Mr. Bagrodia, please come. The House is not going to be adjourned.

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA)] in the Chair]

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): What do we do?
Please bear with me. ...(Interruptions)... Do you want to say something?
Everybody should sit down.

i} G TR SURTHTEIE WRIY, AT Haw Sl e 19 WRBR H 31 41 § Sfq
Y U A1 BT X I Al $814 59 A BT Seoid (b7 b STq S7ofid Sy Sff o <9 H
AT i SfT BT 9 7T, S a1 B bR STb RIc HIRIATE] Bl TS 51 H AT
SIRY I79 I8 fded fBar o1 Hexd 3xd a1 &l Ars-ARISHR IR 1 61 S|
37ofiet SRt St =¥ sfiercft wfaram wTief o1 9 5 < H 7 form 21
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7 S o9 I8 919 HR & © AT A1 37T SHBT AT PR of T8I Al 39 AP
FRIATE] ¥ AU far Se| 519 A1 e &1 -1 T g Al 3811 He4 d 8o
SR T FHE ARH B AN H MMah SIRY 39 [ & e I8 IR IR BT T8l
5 &9 el +ff vy W < =i o_d 2, 98 T9RAT 9 SR A112Y 3R 59 9ed & I8
TRORTYE & [ forddl Y U8 9w & 7119 & Sooid T8l -1 A2y Sl 39 Ha T &I HR
eI 21 SO I8 © % afs 98 T ar 21 2 91 @ dRk 9 U9 Hed 7 Rorad 39at ufost
R gearad Igd o 9IY, 98 989 el a1 aifeyl § e IRT AT 9ed |
3TIRIY BT IS § P U Bl x4 dadl & Faf 81 81 off @ =i sl |ifran
el & A BT Seoid BT A1 A1 A Y Teq A9 of o AR T A1 9T DI At 4
Tafia AT foham 81 STY 3f1R 7T TTerd 9T & oY § A& Bl YARTE PR &b 1Y &
I PR, ..(FAYH)...

SHRI SATISH PRADHAN (Maharashtra): | have a point of order.

THE VICE-CHAIRMAN: (SHRI SANTOSH BAGRODIA): Speak only on
this limited issue.

ft fteT 9By, 89 SHP S UR 910 BX X8 & olih 9% 1 39 i H v
ol o o 1% it ) Tt ahed gU 2, 3 W S QR G ol 31k 39 fawg wr i +ff
oot B, 9 < 9RO i 3R R o) a1 8 fofa o9 % 91 9 sfeR S & v g
g1 919 9% 39 A9y W= 981 9 BIs oty 981 31l § 99 d& S9RT 39 v & &R g9t
PR RAT AT B2

Y I T[T ATIAR, S B19W BT ARASC JET © 3R URT # I gl 21 R Rt 7
T A4 foram & 91 81 H IR 89 & 919 81 818 WIS fhar 81 519 Syqymfy
ST st 91 oft A1 S% A= A oy TR B1 39 IRE 9. (FGHH).....

SuuTede (3T Hay arTSIfeT): JTUhT TR L. (FALH). .

2} 99 T[T I8 TR AT §, SHD] dAlScall Tel (o7l ST AT, 39 A8 4 Ud-
AR BT * M PR M (6T ST 2, $4 ISl DI AT 811 AT U8l SHD! qqeat!
PINY 5§81+ 9T Bl AT PR S8 1 TTerd 14 1T & A1 A1 Al I HgA P, ATD
i1, 39 8199 3R <% W7 R 59 IS BT Bl H| Usel 39 <Y Bl RIBls AT
TG, I 918 N BT Bl IATSY, T 884 el goT|

SyguTede (STt Aoy arTeifean):Sifery & Si|

*Not recorded.
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SHRI KAPIL SIBAL: Sir, | just wanted to mention that in the past, |
remember myself having participated in one of the Ayodhya debates. | made a
statement. | quoted somebody; they challenged that and the House did not
function for about one hour, and then the House was adjourned to verify what |
had quoted for twenty minutes, and after verification, the House was
continued. So, there is a precedent in the past and | would suggest that
instead of carrying on this controversy, just adjourn for twenty minutes, come
back and we will be able to function.

it e iy vt (Y SR Irfvr e A0 § 5 W) STy Heied,
SUFATYRT HEISIT < &I < AT §1 U Al I8 A< & 6 § RPpre Bl e 9 6
ISP qTE I AU ST AT 3R GO AT &7 8 6 I8 BT el 8199 AT Bl
ATerd ¥ o =l SRy <@ BTew g &1 Aded a8 T 81 safog gat SR v o,
R 2R gaTE Sfl b dier faan S .. (aem). ..

i} TS IRAR:H Sff, F81 U= o} TaiHie HI...(Faem ). ..
it W B i H-%9 a1 S 8 SIRT 1L (aEE)...

SuwrTegel (3 AN arreifeam): #t Sft ey gt R Ig 9a18y R g STl ®
5 S P15 W AR dierar ® 98 sffdfed g1 A1ty § 92 R s fafies, @l o
WIET g8 ¥ fhaT § $9d R H 1Y i1 aTe only that, not general discussion

...(Interruptions)...

SHRI SWARAJ KAUSHAL: It is being decided inside...(Interruptions)...
That is why the Deputy Chairperson has gone inside...(Interruptions)...

SuRrTeger (3t WA IETSIAT): B IeTe AR JMMA A1 A AR & L, M7 el
I 2...(aaum™)... Kaushalji, you are speaking out of time. ..(Interruptions)...

SHRI SWARAJ KAUSHAL: Why do you refer to Shri George Fernandes
so many times...(Interruptions)...

Y I LSS SN * Bl

it forepd Tt =819 11 SITS] s 14 Sil & IR | glaTl & S RaTs I 18R e
ARTTI SA Reprs W fepret feam sl

JuTege (sft |y anTSifea):* ¥ UGG 21 3R Hel gof gall & I
f&eiic B S| * 97eg MRS 81 9S * 1 3119 BT H <181 ol Ahd &

*Expunged as ordered by the Chair.
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...(GH)... TP fAc 9T 98 TR, JXY Sl $T @IEe AT 3ffeX G Iy
. (TFTH)....

i G TR @IS 3T TS} 2. .(FagH)....

IS (37 AN IRTSIEAT):Ueh e @ige 3t 3ifex © ...(agM). .., 91
WIEe AT 3ifex a1 IINY...(@GLM)... @Ise 31 X Butthe point of order
gets the precedence.. (Interruptions) Please let him speak first.. (Interruptions)

iferg guer Sit...(aaem). ..

SHRI SURESH PACHOURI : Sir, we have a point of order...
(Interruptions)... STAYTEIL Sil...(HAL™). ..

). I g qai:s= &r|T 9 3R, . (aa ). ..

Suaurege (St WA IrTSifean) WiEe St Sifex @t 91 § ...(FWAYUM)... 3R
MY TR ARSI T8l 9T Fahd A1 § $B el B dadl he has raised a point
of order. Let me listen to his point of order... (Interruptions)

o). IR g qat:erdT 9 @R, . (aa ). .

SuyuTeae (St A arTeifeam):  forg #9 %=1 ' fF it will not go on record.| have
said that # %8 f&a1 & * 98 RS # 71 SIrgem, &R w1 ared € 81, . .(ae). ..

have already given a ruling that word* will not go on record. What more
do you want? (Interruption) 3ITd %31 €, @Ise it 3fsX 21 have to listen to the

point of order first. The Point of order gets precedence in Parliamentary
procedure. # f1M & T The rule says that | have to listen to the point of

order first.. (Interruptions) Please sit down 3R ®Ig a1 Rars & &1 SIrget till |

listen to the point of order. Nothing will go on record till | listen to the point of
order.

Y 1 TR AR SURHTEE HEIG, I8 WA Sl 8, U8 W ... (Jau). ..
Ioaureer (N 99 arreifedn): us e, T fire...(@agm)... T el

* Expunged as ordered by the Chair.
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S} R TR SUGHIIE He 1S, 3T G351 AN IS Bl 2l....(JagH)....

IuaTeId (S WA grTSifedn): Ud ddbs, Uh dAde A o il
...(TTH).... 3T AN & TP dcil....(FALH). .. 3T AN FT A6 &, I8 81e dal
JT T TA? .. (FGH)....

CERIBEI0 K CEs ferol

Sugreger (3Nt A arTSifeEn: ) Y e 3neHl 9ifery, 3T 99 i 9l X8
El...(TIM).... § Ugel 9T H%, 31 AIH B e, § Tt & 72N 381 § b 3y Ry =ned
g...(FT)...

M IR TER: ST HEISY, AR FARAT B URA Bl...(AEH)...
IY[ITEIE HEISY, ART AT HT Yo 8 3R HuUYdd A0+ JoI AFART USH &l
2l...(aYU)... IE WSH, TE ...(FAYM)... Ig Wed e W iR Frawt |
M. . .(FAET).... STAHTEIE FARIG....(FAYM)... T WRIC 3ih 3ifex W T8l ba
1. (FI). .. R AR {1 R IRNSTH Bl A1 W & L. (@auH). ..

SuaureEe (3 Ga  dRTSIfeAN: 8O, Uh IR 96 osd, A9 96
ST, (FTIH)....

Y J¥er TR, 1T 3 QIR HeT @t 2. (Hau)....

Sumatee ($ da IrTifeEn): e fiee 98 gl va e S5 Srsdl @
1 W TE A1 57 ...(FAUM)...F e 93 S8 U e 98 S, o Y o
At 98 AT L...(=@aY™)... The point is very clear. All of you want this House to

run or you do not want this House to run. This has to be followed by the
procedures.

SHRIEKANATH K.THAKUR: Mr. Vice Chairman, S'r...{Interruptions)...

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): Will you please
let me speak?Please, sit down. | am willing to listen to every Member who is
sitting here. | have no problem. But if all of you start speaking at one time, it
will be impossible. At the moment, there is a point of order. Please let me
listen to the point of order. | will listen to both of you. Please, have patience.
But, if you do not want to have
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patience, then you can go on shouting. | will either adjourn the House or
| will sit down. Please, sit down. 39 §& SI1gd, g1 fAFCI...(@ET™)... 3R MY goI<T

TSI R 36 B P B9 Bl 8] Tl ST I & ol T8 3MIB! Foil 2l...(SaLM). ..

WRY 3R IRAR Hemor #A F dwd FE AR (Sl g w@Re):
IYFHTEI IS, I TG ST FIT WIIT 3Tt 3ieR B

ITAUTERE (21 HAY IRTSIfean):  1fery, 39 Mg Sifry]
S} 39 TR T8 81 3T 31U IS ST Al e gU 81 STl

SuwTege (3 WA eI 3sl, 9 3R B Hd difelllyou restrict

yourself to the point of order only and not makes a long speech.

S} IR TR T8 [T A1 AN B A NIRRT I AT YR GSABH 4 Tl S|
YIS HEled, 30 s, 1967 P S1d 7 2w Aol e RUlE W 370+ a1 &8 &
9, 79 I=M Al T F U Gawd &1 I A8 AlfedT & Hae #§ $o ard Pl o, S
s offl 9 faw § Japrel™ Wori= sftert 1 I8 ot far o, e §
Ieold HRAT AT H DI BRATE,

"Members should not make any allegations against Members of Lok
Sabha, or, allegations which they cannot substantiate.”

A1 RTQ TehR TS S A <l AHT Dl T, i1 oAl 41 4 fauer &l 4a1 41 €,
I vy & dgfare oiR s a1 $el 8, R 4 geeifive 981 o= wad g1 ard
9 819 H IR B AT U 2Meq ATqd ol 8T SHRITIT B | AT 37U 2rea anfuq
oid gU &HI-ITEA BN il 99 [Suwwrfa Heledr dloriia gsi] 9wy dioriA
BT 1 I8 Bfert &1 off f5 would like to add that it would be a good rule to

observe that Members of one House should not use the freedom of speech
....(Interruptions) to make allegations or charges against Members of the other

House ST T A1 S=-14 ST 91 H8l 8, S d s 3IUe B IT 39 Fa 4 Taid g
P T &HT-ITIT BRI FSH Bl IWURT BT Bl.....(FILH). ..

JIRARI:ATT AT 6 SISV ST TS &1 AIePT[ B...(FagH)...0dh ffe
39 AT PE B &7
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it w<fier weamAeH, o9 ey gl A8l off @ 79 Us uige it offex fehar
oT...(GHM).... 3T (07T TR T off o I% e a1e] T8 31k 39 vy 3 il =4 g
&, S g7~ & Y 39 T off| A1 SlaRT Sl vy iR W 6 gal 86 @l
JMALIHAT 81 81 59 D 31T 3D 1l T8] BRell 99 Tb 9 U= 4] B BT aeI Dl
T2 B R f 7 vy IR-IR Sorm o X&' nft =Ny St 3 dise amse
forar...(auam)...

THE DEPUTY CHAIRMAN: Please, now don't fight ...(Interruptions)...
Now, please let us not make this discussion a ridiculous discussion. | went
inside to look at the tape, because | had to look at the tape from the tape-
recording section. When there was so much of noise, | had to come back. |
requested everybody, and we discussed it with Pranab ji also, | promise that |
will look at the record as soon as it comes. But, let us continue...(Interruptions)

7} 99 T[ET:3TY R I8 91 B8 TS &
IIFUMIRISH & Il gAY a1 €1 81 81 5/ a9 g9 G el cannot

authenticate anything till | hear it myself. | am not such a person that | will say
anything either under this side pressure, or that side pressure or your pressure.
| will have to look at the tape, hear the tape, look at the record and then only |
can say. But, meanwhile, let us continue the discussion, because there are
many people, this side and that side, who have to speak. | will look at the
record. Mr. Ravi Shankar Prasad, could you please ascertain what you said
earlier, because you are the person who was making the statement? Could you
exactly say what you had said earlier on the floor of this House? Could you
please repeat it?

SHRI RAVI SHANKAR PRASAD: | will say one thing very clearly. As a
Member of this House and as a Minister of the Government of India, | know
Parliamentary decorum. The reason as to why | am stating so, when | was
hearing my friends on the other side, did they not name Mr. Advani; did they
not name Mr. Arun Jaltley who was not present here? All sorts of allegations
were made. Why are they not being framed? ....(Interruptions)

IUQAIRI:GT 1 SN, 37T 915 H He1 918 Al By, b SHb! ard Al g
ST Confusion starts when we don't have the patience to listen to others

....(Interruptions) i<, 31Ta W) g4 If=T
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Tl JRR AT RORAF)ASH, SBH Sl H8l, I8 TIIR] PHecdl
gl...(TqLH ). ..

SHRI RAVI SHANKAR PRASAD: What | stated is that all the sins of. Mr.
Jogi were condoned. And, when this happened, he sought to split BJP by all
means. | stated, the problem of Mr. Jogi was that even Sonia's name came
and is it not a fact ...(Interruptions). Please, please, | just said one sentence
and | was interrupted. | sat down. | was not even allowed to complete my
sentence. And, Madam, therefore, | ...(Interruptions)

THE DEPUTY CHAIRMAN: Let him complete his sentence. You are not
even allowing him ...(Interruptions)

SHRI K. RAHMAN KHAN: Let it be compared, what he said earlier and
what he said now.

SHRI RAVI SHANKAR PRASAD: And, Madam, again, even second time,
| stated that since the reference of Mrs. Sonia Gandhi came in the tape, that
became his undoing. That is all. What is this hungama about" And, | stand by
that ...(Interruptions)

SHRI RAJU PARMAR: What he said earlier, is there on the record.

SyuTafa:ardt ey 9fSTl... (Interruptions) Now, there is a dispute. Okay.
There is a dispute as to how to ascertain whether he is changing his statement
or not. Adjournment of the House is the last resort that we should have. Many
a time discussion goes on. If he has said something, as Mr. Mukherjee has
said, he will have to authenticate it or it will go to the Privileges Committee. It
does not mean the House is not going to run forever. The House is going to
run. He is not the only Member of this House. There are many other Members
in this House. Their right to speak has to be registered also. That is why | went
inside to see the record. You people should continue the discusson and after |
looked into the record, | would come back and tell you whether it is there or
not.

SHRI RAVI SHANKAR PRASAD: Madam, coming to the whole issue of
corruption, a lot has been talked of... (Interruptions)

THE DEPUTY CHAIRMAN: Mr. Kapil Sibal, let him speak. Let us
continue the discussion. (Interruptions)..
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7} 991 T[T HSH, 31T ST PR <U G clfofg ... .(GEH). ..

SUFUTIRT:TE], T8 BIs dIBT 81 2l...(FAUM)... IT BIS axIdb] Tel 8, T8 Bl
TIBT ST B, .(TIT). ..

2} 99 AT HSH, URe MSE B1...(Jaem). ..

THE DEPUTY CHAIRMAN: The question is that we are discussing Prime
Minister's statement regarding corruption. Now, when we are discussing an
issue of this kind, what he has said and what he has not said, it can be
ascertained only when | go and listen to the tape and see the record. Now,
you think that you will stop the proceedings of the House and will not discuss
the matter for which you yourselves have asked and the Prime Minister came
to make the statement in this House. Is it fair? | am putting it to you.
(Interruptions) Because people in the country are not...(Interruptions) These
are the technical matters for which | take the responsibility and | will solve it. |
ascertain it that | will do it. ...(Interruptions)...

ITFUTIRY:3MT W) §6 S1RU.. (@FEHH)... 98 STSUL.. .(FaYUM)... 98 S5l 3
SR o IfRTTI MYP Thex 91 X8 Bl M9 98 Wsvl | Let him finish. ...

(Interruptions)...

SHRI PRITHVIRAJ CHAVAN (Maharashtra): Madam, why do not you ask
him to withdraw his first statement? ...(Interruptions)...

SHRIMATI AMBIKA SONI: Madam, we have raised an objection not on
the content of his speech, neither have we raised an objection because we do
not want this debate to be continued. We asked for this debate. We do not
want a Minister of the Council of Ministers of the Central Government to
misinform the House. He has said very categorically and we all have heard
that it is only because Shri Ajit Jogi used the name of Smt. Sonia Gandhi on
the tape... (Interruptions) Madam, in the past, as Shri Suresh Pachouri has just
said, there had been several instances when the House had been adjourned
for only ten minutes for the Chair to find out as to what is the problem. This is
a very important matter. (Interruptions)

2} TH.T9. IEATTIN:3NY 3nAfEdhe A, Sl W B8 W& & ...(FadM).... g &
&l ...(aEm). ..
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i ¥ qERTE AT S, g9 9gd 91 9ol aeifiehe BR <A 3T aoie
AT HATE < I8 8 3 I...(JFIH)....

37l TH. 09, SR Told ell8 319 & 38 &l...(TaeM). ..

SUFUTI: 3BT, 379 IT SFTST [hd 919 IR BIIBT 22 ....(HAUM). ..

How much time is wasted? Mr. Jethmalani, | am sorry you are the next
speaker. What Mrs. Ambika Soni has said...(Interruptions) Please, sit down.
...(Interruptions)... Please, do not stretch my patience. (Interruptions) Please,
take your seat. | know Mr. Abrar Ahmed how much time has being wasted
many times before too, as Mrs. Ambika Soni has said. Now, how that can be
ascertained? This is one person's word against another person's word.
...(Interruptions)...

SHRI PREM CHAND GUPTA: Madam, ajourn the House. It had been
done in the past also. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Only after seeing the records. Let the record
and | will see to it. ...(Interruptions)... If you want me to adjourn the Hosue, |
will adjourn it for the day. ...(Interruptions)... You cannot dictate to the Chair.
...(Interruptions)... If you do not want to allow, | will adjourn the House. | have
no problem ...(Interruptions)... | said as soon as the tape came down, Mr.
Chairman and myself would listen to it. If you trust your Chairman and myself,
I will come back and let you know what happened. | have to listen to the tape.
...(Interruptions)...

SHRI PREM CHAND GUPTA: Madam, | have heard it. ...(Interruptions)...

THE DEPUTY CHAIRMAN: It will help because...(Interruptions)... Just
one second. It will help... (Interruptions)....

SHRI PREM CHAND GUPTA: Madam, we have wasted forty minutes.
They will have it in ten minutes.

THE DEPUTY CHAIRMAN: Just one second. ...(Interruptions) ... You
don't know how the Secretariat functions.
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SHRI KAPIL SIBAL: Madam, | have a suggestion to make.
...(Interruptions) ...

THE DEPUTY CHAIRMAN: Please, | have no arguments. You want to
run the House, run it; if you don't want to run it, don't run it.

SHRI KAPIL SIBAL: | have a suggestion to make.

THE DEPUTY CHAIRMAN: | don't want to argue because | have no
patience to go on and on for it. | will adjourn it; never mind. Don't have a
discussion! It is up to you.

SHRI KAPIL SIBAL: Madam, | want to make a suggestion.
THE DEPUTY CHAIRMAN: Make a suggestion.

SHRI KAPIL SIBAL: The suggestion is that the hon. Minister can stand
up and say, "you please verify it from the tape, and if it is found in the tape
that | made certain statements, | will apologise to this House."

THE DEPUTY CHAIRMAN: Okay. That is what he said. ...(Interruptions)
... Okey. Get up and say that.

SHRI RAVI SHANKAR PRASAD: But why should | apologise, Madam? |
said | know my decorum. ...(Interruptions) ...The Leader of the Opposition is
certainly there; she is entitled to have my respects. But the ghost question
was with regard to a tape, and in the tape the reference of Mrs. Sonia Gandhi
has come in a discussion between...(Interruptions) ...

SHRI KAPIL SIBAL: He is mentioning it again! ...(Interruptions)

SHRI SURESH PACHOURI: Withdraw it.

SHRI RAVI SHANKAR PRASAD: Why should | withdraw?
...(Interruptions)... Why should | withdraw? ...(Interruptions)... What is this,
Madam? ...(Interruptions) ...

SHRI PREM CHAND GUPTA: It is not a question of reference of Mrs.
Sonia Gandhi.

SHRI PRANAB MUKHERJEE: If the hon. Minister would have used the
words that in the tape there is a reference of Sonia Gandhi,
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perhaps, all this rumpus would not have been created. If | heard the Minister
correctly, the expression was, when Ajit Jogi took the name of Sonia Gandhi."
We objected to those words. We did not object to the
reference...(Interruptions)... Now, the Minister is shifting ...(Interruptions)...

SHRI KAPIL SIBAL: He does not want the House to run
...(Interruptions)... He does not want the House to run. ...(Interruptions)...

SHRI S.S. AHLUWAUA: What is wrong in it? He has taken the name of
Sonia Gandhi ...(Interruptions)...

THE DEPUTY CHAIRMAN: Now let us go ahead. Let me again make my
proposal; | will see the record...(Interruptions)... | will adjourn it. As 5 O'clock in
any case, we have to adjourn it...(Interruptions)...

SHRI PREM CHAND GUPTA: He cannot take the House for granted.
...(Interruptions)... Adjorn the House, no problem.

THE DEPUTY CHAIRMAN: You order it and take a decision!
...(Interruptions)...

SHRI PREM CHAND GUPTA: Madam, we are prepared to sit till 10 O'
clock, but you verify this point first. It will not take more than ten minutes.

THE DEPUTY CHAIRMAN: Let me find out how much time it will take.
...(Interruptions)... IfST1 TR FAM |, TIR & AT IATST HI A DI BIIGT el gl AT
DI BRIGT T8I 81 38R ¥ dlcl, SER 4 diclll am just a referee. | am feeling that

once...(Interruptions)...Who said 'haa, haa, haa'? | want to find out who said
that. ...(Interruptions)... You are laughing at what | am saying, that | am a
referee; | have nothing to do with it...(Interruptions)...

ot G IrTSIfeAT: BT TS el

THE DEPUTY CHAIRMAN: You did; | heard it. Now | can say that | heard
what you had commented. ...(Interruptions)... Forget it; sit down. Please sit
down. ...(Interruptions)... | left the House to you to run. You did not run it.
Please sit down. ...(Interruptions)...
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i TH. Q1. IEAIeAL B RERR HR SIN? SRR Bl RERIR 81 W81 872
...(FITH)....

SUHTIRI: T AT ordT ST, 3177 ST, .. (@aem). ..

N W B SAMRET: ETHY Bl TARTE HX I8, TATIIT B2
..(FHT)....

2 TH.QH. SEGANRAL3H] Il T&1 &, ATID! STd gl RN a1 39 Al g8
B |...(FaEF). ..

2 W B SRk Te] 81, 89 HHT TA1 781 BN, ..(FaHM)....

3 TH.UE. SEaiedtadl ud el g, Wl SR A fed @ B
qril....(FFEH)....

THE DEPUTY CHAIRMAN: Let us continue. Let him come and tell me
when he will get the tape. His chap has gone to find out from the room.

3 TH.GH. SEaTferieH, &g R RY SR ofus Ufy &1 M 781 ok,
BIURAT AT SU AT BT 19 el ofd E1...(FqEH). ..

SUHTIRY: T8 SATST B | BRI 1 87 ...(Fagr)... ol I8 BIfsy,
3T ST <IRSTT We are wasting the time. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, shall | proceed further?
Coming to the other part of your speech, Mr. Kapil Sibal made certain legal
points. ...(Interruptions)... Mr. Kapil Sibal in the course of his arguments made
certain fegal points. ...(Interruptions)... Let me make my point.
...(Interruptions)...

37} 5] RAR:eH, SRT 5= M RUE [HaT 21...(Faem). .

i o1 TERIABISIT, HRT AT IR € b I AT A 7 P81 & S 37T
P PR ... (FGEI)....

THE DEPUTY CHAIRMAN: The Secretary-General said that he had
asked them. They say, "It will take one and a half hour for the tape to come
down." As it is taped on the spool, it has to be taped on a small tape and then
they will send it.
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SHRI PRAM CHAND GUPTA: We can meet after half an hour.
...(Interruptions)...

THE DEPUTY CHAIRMAN: It is the Chief Parliamentary Reporter who
said that. When we hear the tape, if what you are alleging that the had said
comes on the tape, | assure you that whatever action this House is competent
enough to take will be taken against the Minister. Is that enough assurance?
...(Interruptions)... What do you want to do? ...(Interruptions)... What do you
want to do? ...(Interruptions)... What is appropriate? ...(Interruptions)...

SHRI PREM CHAND GUPTA: We want to first verify it. (Interruptions)...

SHRI S.S. AHLUWALIA: Where is our freedom of expression?
(Interruptions)...

THE DEPUTY CHAIRMAN: If they say he had misled the House...
...(Interruptions)... let them make a privilege. ...(Interruptions)...

#Y T TSR § il 919 $8 V& §...(FauH)... R 98 TaR
BT M 8 51 TR 81 111, .(FIEH)....

THE DEPUTY CHAIRMAN: If he has violated the privilege of the House...

it e gERtwied ot W= &1 wacd I8 81 § % oy St #9497 a1y, 98
qrel.. .(FIHH)....

ft faehw ami: Wi, AT 7 sentence B complete FT&! fabaT, P =M foran
2...(FGIM)... I8 sentence & complete 81 fhaT B, sentence complete fhT fa=T
P...(FTHM)...

SU|HTIRY: 37T, AT AT I1d FHR H W T 37 H 8159 BT Vol o §?

Completely? For the day?

N} T, Q. IE AT 39 U A & b 2l dwz uis rea, Sfford Sinft Sit 3 yo <@
g o a1 S A 9 PR A 82, I DR N B..(FAUH).... H FT 1 b wRef g Ay
“g SR &l H & 91 Bl B...(AIH)....

ST T ITAT 2T 2 39 g1 ST o6 a7 ST ot . (Faer ). ...
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If one person says something against the other, | don't know what to
do. ...(Interruptions)... 39 ST SIRTY AT GrefT 27

0 1 T=RE S Il A1, 98 A9 A, L (FaHH). ..

SYFGUTT: MY g1 ST 3TT IATST AT TeAT 2417

You are disputing it. Then, you say. ...{Interruptions)...

4 4. Q4. IRATIT:3MTY Y&T BT U H1 R &...(FIE).... S U Bl 579 CB
SFITIN] AN, T IATQ b AT AT, T =TT .. .(FaETH)....

it 99 TATAE AT ST, 3R I8 el I | politicians,anticipatory bail %
BNN...(AFET)..... 31TST 31T BRI, BHel 89 BT ..(FGET). ..

It is not a one-side traffic. Every politician will be on anticipatory bail.
...(Interruptions)... Please take it for granted because today you are using it
and tomorrow they will use it. Take it for granted. (Interruptions)...

N U091 SIS aTiordn: S H, I8 IV WA Bl...(aHM)....

SHRI KAPIL SIBAL: Madam, may | say something? Several times the
name of the Prime Minister has been taken. We never brought it up. This is
not the right thing to do. Let us argue the matter. What is the point of saying
what somebody said? {Interruptions)...

THE DEPUTY CHAIRMAN: Please. Why don't you listen to the Chair and
allow the discussion to continue pending this problem? Come on, finish.
{Interruptions)...

SHRI EKANATH K. THAKUR: | am a silent listener here. The Minister
was not allowed to complete his statement. {Interruptions)...

Sy afay, I wiex yare SN, 319 31T dfev.. .(deH)...Go out of the
tape. U ¥ TR SEY.. (AGE). ..

SHRI RAVI SHANKAR PRASAD: Madam, let me say this only. My great
friend, Sureshiji, | never used any derogatory word against Soniaji and | repeat
it. {Interruptions)...

I, Y 91 1 G (@agm). ..

ot frep Tt A9 o9 TR Uy 82 1 <9 § 9 ff 78 of 9ha? a1 ar
BTN IS TTd I DR < b SAR TATT BIs I T8l of Db B... (L), ..
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SHRI RAVI SHANKAR PRASAD: Madam, in the course of- my entire
speech and | am saying with full sense of responsibility, | never said any word
against Mrs. Sonia Gandhi. ... (Interruptions)... Please listen to me. ...
(Interruptions)... Listen to me. ... (Interruptions)...

JoRrTafer: gLl ardt ot e .. (FauT). ..

This is most unfair. ... (Interruptions)... This is most unfair. For forty
minutes you have not been allowing the House to continue. Let him, at least,
give his personal explanation. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Madam, what | said was, and | stand
by it, that one of the reasons for the suspension of Shri Jogi was that a
reference to Mrs. Sonia Gandhi came on the tape. That is all.
...(Interruptions)...

Y fapu aoi.foaea § 99 921 oM w2 H| AT THER B /&1
....(FGH)... I PE Q& (SqBG § 7719 3711 IL) 91 ) Bel S ¥l &1.....(HH)....

S} IR FEARASH, SHB] Al AEordl 4 9 7 ford SegHe! 1Rar 4 forn
SY| $H! AT DI ST1d BR AT (TILTH).....

SHRI RAVI SHANKAR PRASAD: Let me conclude. ...(Interruptions)...
e, AT AT 81 H G ST BT T THM BRAT 8, U DI FI P IR H STH] SIS

TIN5 B X2 € fop < WEl 18T B ...(RFHH)... SN S IJE PE B B...(ATHH). ..
S FIAT A3, B AT A Bl ...(SEHIH)... d IR &7 7 AR 37exofiy fm
1) R TR S S9! M TEl R Gehdl | fhR a1 9 Bl....(FaeH)....

it Hfe Rreget:dl fhR 3T 4 $8 Iad &....(JaqUM)....
SHRI RAVI SHANKAR PRASAD: 34 Sed & <4 @l Jeifiesd - e
Bl...(agH)....

Are you authenticating Judev's tape? ...(Interruptions).... Are you
authenticating Judev's tape? Are you? You are not. ...(Interruptions).... Let us
have a meaningful discussion. It should be enough to conclude
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the matter. When | stated that, | did not say anything derogatory against Soniaji.
Therefore, the matter should end there. ...(Interruptions)...

SHRI K. RAHAMAN KHAN: If you have said it, you should withdraw it.

SHRI RAVI SHANKAR PRASAD: Why should 1? ...(Interruptions)... There
is the name of Soniaji in the tape. ...(Interruptions)...

PO AT IR
THE DEPUTY CHAIRMAN: Please go back. ...(Interruptions)...
| think nobody is in a mood. So | adjourn the House for half-an-hour.
The House then adjourned at forty-eight minutes past two of the clock.
The House reassembled at twenty-one minutes past three of the clock,
THE DEPUTY CHAIRMAN in the Chair.

Syqurafaardt 91 v €1 3mRIT 81 You people want that the House should be

adjourned. Today, we have a function. If everybody is so tense and you want me
to adjourn the House till 11 o' clock, | have no objection to it. We can continue the
discussion. ...(Interruptions)...

ft WA TSI B @ WU &R B

UMY fB 98 T2l 918 38 €1 S8 A J91 8189 Ysolt & & fory |1 foman
21T AT GeoT Xl & ol & 32 E1...(&au™)... The House is adjourned till 11 o'
clock.

The House then adjourned at twenty-two minutes past three of the clock till eleven
of the clock on Friday, the 12th December, 2003.

*Expunged as ordered by the Chair.
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